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HOUSE OF THE PEOPLE
Tuesday, -25th November, 1952.' )

The ‘House met at a Quarter to Eleven
of the CI

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

LIBRARY AT BELEVEDERE

*g24. Sardar Hukam Singh: Will the
Minister of Education be pleased to
state: :

(a) whether the programme of addi-
tions and alterations to the Belevedere
has been completed by now; and

(b) whether the library with its com-
plete set up has formally been opened
to the public?

The Deputy Minister of Natural Re-

sources and Scientific Research (Shri
K. D. Mlhvl:u) (a) Yes, Sir, ex-
cept for a few minor ones.

(b) No, Sir, but the public are
prnctwall,v getting full advantage of
the Library.

Sardar Hukam Singh: What spe-
cial features over and above those
found in ordinary libraries have been
introduced in this library which justi-
fles the claim that it would be a truly
National Library?

Shri K. D. Malaviga: The collections
offered by various personalities in the
country have been collected here...
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[The Minister of Edueation and
Resources and Scientific Re

Natural G
search (Manlans Azad): Ip this huge

Library, books have been rnllectad for
years. Every year books worth 20 to
25 thousand rupees are added to it.
But it is difficult to say wnether it
har got any other special features.]

Sardar Hukam Singh: Would it in-
clude collections in all Indian langu-
ages or would it be confined to certain
languages of India?
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So far as I know

Maulana Azad:
the majority of books in this Library
are in English,
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Bardar Hukam Singh: There was

a school maintained in that institu-

tion for teaching librarians. Is that
maintained or has it been disco.:tinu-
”

Shri K. D. Malaviya: 1 require
notice.
Ehri Damodara Memon: Is it the

intention of Government to keep old
manuscripts also there?
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Shri K. D, Malaviya: That is not
exactly the specific intention, Sir.

NICKEL

*625. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state:

(a) whether India is self-sufficient in
respect of nickel for coinage purposes;
and

(b) if not, wherefrom she gets her
nickel supply?

The Deputy Minister of Finance
(8hri M. C. Shah): (a) No, Sir. India
does not prdduce any nickel.

(b) Nickel is imported from abroad;
particularly from the United Kingdom
end Canada.

Dr. Ram Sobhag Singh: May 1
know the value of the nickel imported
last year?

Bhri M, C. Shah: Last year, that is
for 1951, we were allotted 245 tons by
the International Materials Conference
which was established in February
1951. .

Dr. Ram Subhag Singh: Has India
requested the International Materials
Conference to allocate her a larger
share of nickel for this year?

Bhri M. C. Shah: Yes, we have re-
auested, but they have allotted only
95 tons for the first quarter of 1932,
#6 tons for the second quarter of 1952
snd 96:8 tons for the third quarter of
1952, No allotment for col has
been made by the Conference. |

_Dr. Ram Subhag Singh: Is it expect-
ed that this request would be granted
by that Conference?

Bhri M. C. Shah:
certain,. We have pressed for it.
we have got sufficient stock of
for our coinage purposes.

Shri Mezhnad Saha: Have any
steps been taken by Government to
aevelop the nickel and cobalt avail-
able in Nepal? -

Shri M. C. Shah: I have no infor-
mation at present, but I will ind that
out.

Bhri Kelappan: May I know the
value of these imports?

Bhri M. C, Shah: I have not got the
irtormation; I will supply it later.

‘The Deputy Minister of Home Affairs
fmﬁmtug; s l\%agsg suzgebst, Sir, that
questions an tak

- may be taken up

Mr. Speaker: No. 632 is in the name

of Mr. Patnalk. Is he here? (After

I cannot say it for
But

Oral Answers 25 NOVEMBER 1952

-

Oral Answers 74t

calling his name) He is not here. So
the hon. Minister may reply only to
question 626

TATA INSTITUTE OF SoCIAL SCIENCE

*§26. Shri 8. N. Das: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether the training course for
jail officials organised at the Tata
Institute of Social Sciences, Bombay,
under the charge of an American ex-
pert criminologist, is still continuing ;

(b) the number of senior jail officers
of various State Governments who have
so far attended this course;

(c) whether the expert has submitted
any report to the Government of India
after completing his wvisits to the jails
of the various States; and

(d) if so, what are the
points suggested by him?

The Deputy Minfster of Home Affairs
(Shri Datar): (a) No; the course was
conducted from January to tbe end of
June, 1952,

(b) 4.

{c) Not yet. He is expected to sub-
mit his report to Government through
the United Nations Organization.

(dy A copy of the Report will be
placed on the Table of the House in

due course.

Shri 8. N, Das: May I know whe-
ther a U.N. expert in criminology has
also been invited and, if so, what is he
doing at present?

Bhri Datar: Dr. Reckless was invited
first. He is the gentleman to whom a
reference was made the other day. His
work has been followed up and there-
fore Dr. Galway is moving in India and
carrying on the same work till the end
of this year.

Shri 8. N. Das: May I know whe-
ther it is a fact that steps are being
taken by the Central Government or
by some State Governments to hold
a conference of such officers as are
fooncmed. . with the problem of jail re-
'orms

important

Shri Datar: A conference of jail
officials of some States was h!].dj in
Bombay. There is no further 0~
sal to hold a conference of jail ogciala.

Shri B. N. Das: As a result of the
suggestions so far ‘made or on the ini-
tiative of the Government itself may I
know whether there is going to be any
committee to coordinate the work or
just advise the varlous Governments
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which are engaged at present in jail
reforms?

Shri Datar: That proposal will be
considered after the report of Dr. Reck-
less is received

Shri V. P. Nayar: May I lknow
whether Government are aware that
the incidence of gangsterism and grave
crimes is the highest in America even
according to the of the Federal
Bureau of Investigation, and whether
the effects of work of American crimi-
nologists in America have been assessed
before American experts were got
down here?

Shri Datar: I have no information.

Shri P. T. Chacko: May I know
whether at present jail officers are ap-
pointed from the Police Department
and, if so, whether there is a possibi-
lity of their exercising undue influence
since they have taken part in the in-
vestigation of crimes?

Shri Datar:
earlier part. Some jail officers are ap-
pointed from the Police Department.
So far as the other part is concerned,
I have no information.

Shri Achuthan: May I know whe-
ther any changes were effacted in the
States after these officers had complet-
ed their training?

Shri Dltlr: No changes have been
effected,

Shri B. 8, Murthy: May I
what subjects are taught in the sch.bb!
and whether the State representatives,
after they received training, will also
gal'?e ?c'lassu to other officers in the

§hri Datar: There fs no school main-
tained by the Government of India.
We have a school, the Tata Institute
of Social Sciences where lectures were

given on criminology and correctional °

administration.

Fmance CoMMiISSION

*627. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Finanee be pleased to refer to the reply
to starred question No. 84, given on the
2Ist May, 1952 and state whether the
Finance Commission have now com-
pleted its tour of States for fixing up a
basis for the distribution of the income-
tax pool among the States as.also the
share which the Centse should retain?

(b) If so, what are the main lines of

suggestions received from the States?

The Minister of Ravenne and Ex-
penditure (Shri Tyagl):  (a) Yes, Sir.
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I would answer the .

(b) Government have no informa-
tion.

Pandit Munishwar Datt Upadhyay:
May 1 know when the term of the Com-
mission is expiring and whether any
extension has been given to it?

Shri Tyagl: The Commission is to
end with the end of November snd is to
extend to the extent of December 1952.

Pandit Munishwar Datt Upadhyay:
{wre any idea of extending it fur-

Shri Tyagi: No. Sir. I believe the
Commission is going to report by the
end of December.

Pandit Munishwar Datt Upadhyay:
Has the Central Goveroment made any
representation to the Commission?

Shri Tyagi: I must thank the hon.
Member that he has reminded me of
it I am afraid I have no information
as to whether my Ministry has made
any representations on behalf of the
Central Government. I am afraid I
might lose my case by default! I will
see to it, i

Shri A. C. Gnha: Mmy I know if
the Government have allotted any
other duty to this Commission besides
the allocation of revenues between the
Stateg and the Centre?

Shri Tyagi: No, Sir. What other
duty? The duty of the Commission
hag been laid down by the Constitu-
tion. It is in accordance with the
provisions in  the Constitution that
the Commission has been constituted.

Shri A, C. Gunha: 1 think some
other functions might have been
given, and I want to know whether
Government have asked them to en-
quire into any other matter and re-
port: -

Shri Tyagi: 1 have no information
about it.

Shri B. Das: May I just remind the
hon. Minister that the terms of -
ence on.l.‘r include sub-clauses (a),
(b) and (c) of clauge 3 of article 280
and that sub-clause (d) which re-
quires the President to refer m?
matter to the Finance Cm'mni ssion has
not been attended to by the Finance
Ministry?

Oral Answers 746
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Ust or NYLON AND RAYON YARNS IN
FIsHING NETS

#¢28. Shri V. P. Nayar: (a) wmum
Natural Resources

Minister of

Scientific Research be pleased to shte
whether any research h.ls been done at
the instance of Government about the
possibility of substituting nylon and
rayon yarns for cotton yarns in fishing
nets used in freshwater fisheries?

(b) If the answer to part (a) above
be in the affirmative, what are the
results of such a research?

The Depuly Minister of Natural Re-
sources and Scientiic Research (Shri
K. D, Malaviya): (a) No, Sir.

(b) Does not arise.

Shn V. P. Nayar: May I know,

Sir, what is the yearly consumption
of cotton yarn for purposes of inland
fisheries?

Shri K. D. Malaviya:
aware.

Shri V. P. Nayar:t May I know,
whether the Government of India are
aware that some research in the use
of nylon and rayon yarns has been
conducted in Madras and may I also
know whether the Government of In-
dia are in conlact with other research
units in India?

* Shri K. D. Malaviya: I am not aware

of the research in Madras but our
Fisheries Research Stations, I think,
are not competent to undertake these
investigations.

ForeigN Loaws

*629, Shri 8. N, Das: (a) Will the
Minister of Finance be pleased to state
the total amount of torel.l‘n loans that
India has been able to secure so far
for her Gevelopment projects givingbetle':e
source from where they have n
received?

(b)Y How much of this amount has
been received on Government account
and how much for private concerns?

(c) What is the amount of loan for
which requests are- still pending?

The Parliamentary
Minister of Finance

I am not

Becretary

-(Bhri B. E.
Bhagat): (a) and (b). I would invite
the attention of the House to the state-
ment laid down on the Table of the
House in reply to Question No. 254
on the 25th June 1952.

(c) As the matter Is under regotia-
tion, it would not be in the public in-
terest to discolse this.

25 NOVEMBER 1952
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Shri §. N. Das: May I know. Sir,
the amounts so far received, how they
have been utilised and for what pur-
pose by the Central Government?

Shri B, E. Bhagat: The loan re-
ceived was for a specific purpose. One
was from the International Bank. The
amount was 58:8 million and it was
spent 1n the Bokharo Thermal Plant,
i some railway projects manufactur-
mg rolling stocks and others, The
other wag from the United States of
America, Import and Export Bank. It
was that wheat loan.

Bhri 8. N. Das: May I know whe-
ther Government had fixed any limit
beyond which Government will not
borrow from foreign countries?

Bhri B. E. Bhagat: This is not a
question of the limit or requirement.
It is a question of availability.

Shri Pateria: May I know wheiher
it:”; loans carry some poiitical bind-
gs

Bhri B. E. Bhagat: No.
I. A. S. EXAMINATIONS

*630. Shri A. N. Vidyalaskar: Will
the M¢nister of Home Affairs be pleas-
ed to state how many woman appeared
in the L.A.S. examinations held since
15th August 1947, how many of them

and how many out of the suc-
cessful women have since been
appointed?

The Deputy Minister of Home Affairs
(Shri Datar): A statement is laid
on the Table of the House. [See Ap-
perdix IV, annexure No. 1].

Bhri A. N. Vidyalankar: According to
the statement supplied, in 1943 10 wo-
men appeared for this examination. 'n
1949 19, in 1950 28 and in 1951 27. Out
of them only two qualified in 1948,
none in 1949, two in 1950 and two in
1951. I want to know whether Gov-
ernment had investigated why so few
women appeared and why so few suc-
ceeded.

Bhri Datar: These are new examina-
dons and new for ladies also. There-
fore they take time to compete in
these examinations.

Shri A. N, Vidyalankar: Why so few
succeed?

Shri Dabhi: May I know what be-
comeg of those who have passed the
mminnh?ns but who have not been
a

Shri Datar;: Those who have suc-
ceeded in the examinations are all
appointed. They are either appointed
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to the IAS or the IPS or they are
taken up in the Central Services.

Sardar Hukam Singh: After taking
up the examination and passing it
is there any period fixed for absorb-
ing them and have they to take up
the test again?

Bhri Datar: Those who are success-
ful are absorbed as early as possible.
No period has been fixed.

DErENDANTS oOF DEFENCE SERVICES
PERsONNEL (CONCESSIONS)

*631, Shri 8, C. Samanta: (a) Wil
the Minister of Defence be pleased to
state what educational concessions are
enjoyed at present by the children and
depengnnts of Defence Services per-
sonnel?

(b) What is the
‘dependants’ in this respect?

(c) What was the amount spent per
i:u by Government for this purpose
fore and after World War II?

The Deputy of Defence
{Sardar Majithia): (a) The following
concessions are granted to se and

ex-Service Junior Commissioned officers
and Other Ranks in the Army and
corresponding personnel in the Navy
and Air Force in military schools, viz.,
the King George's Schools at Nowgong,
Ajmer, Belgaum and Bangalore:

(i) 150 seats (out of a total of
300) at each school are re-
served for their children.

(ii) The fees for civilians is Rs.
125 pa. in addition to the
cost of clothing which
is Rs. 400 The service
personnel of the above category
pay only 10 per cent. of their
pay (or the pay last drawn
in case of released personnel).
JCOs and equivalent ranks
in the other two ces
pay Rs. 81/8/- for clothing
and the Other Rankg of the

Services pay only Rs.

11/11/- for clothing.

The grant of educational conces-
sions in civil public schools, with the
exception of the Lawrence Schools at
Sanawar and Lovedale, is entirely the
concern of the State Governments re-
garding which no details are available.
Information in regard to the Lawrence
Schools at Sanawar and Lovedale is
being collected and will be placed on
the table of the House.
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(b) The term ‘dependant’ in so far
as the King George’s Schouls are con-
cerned meang legitimate children only.

(¢) Infomation is not readily avail-
able.

Shri 8. C. Samanta: May I know,
Sir, whether dependants of old parents
who hold service in the Military De-

partment are also taken into consi-
deration?

Bardar Majithia: I have already
replied to that part, Sir. For the in-

formation of the hon. Member I might
say that the term “dependants”, in so
far as King George's Schools are con-
cerned, means legitimate children only.

Shri S. C. Samanta: My question
wag whether there is any person ex-
cepting children included in the term
“‘dependants™?

Sardar Majithia: For the other
schools?
Mr., Speaker: In any school
Sardar Majithia: No, Sir.

Shri 8. 0. Bamanta: May 1 know,
Sir, whether permits of trades are
granted to the dependants of ex-

ce men as well as those perions
who are in service. Permits of trades
on uncontrolled articles,

Sardar Mafithia: That
arise, .

Shri §. C. Samanta: I want to
know whether the Indian Red Cross
Scciety Fund has allotted anything
for the dependants of these ex-service
men as well as service men?

That too doesnot

does mnot

Sardar Majithia:
arise, I am afraid.
Several Hon. Members rose—

Mr. Speaker: I shall curtail the

question. Unless a member who is be-
ing called upon 1o put questions......

Shri Sarangadhar Das: Are children,
other. than one's own children, that
is to say, of distant relations who are
dependent on the man,—are they in-
ciuded among dependants?

Sardar Majithia: If the hon. Mem-
ber understands what is meant by
legitimate children, they are included. *
It is a different matter, Sir.

Shri Nambiar: May I know, Sir, why
the concession is not extended to other
ranks but it is only extended to NCOs
and others?

Sardar Majithia: I shall look into
that question.
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Sardar Hukam Singh: May I know,
Sir, whether the phrase legitimate
children excludes only the illegitimate
children?

Mr. Speaker: Order, order. It is
only a question of interpretation.

Shri 8. C. Samanta: May I know
whether these dependants have been
helped by any other sources, for ex-
ample the Indian Red Cross Society
Medical Aftercare Fund, etc.

Sardar Majithia: I have already
said that so far as part (c¢) is concern-
ed, the information is not readily
available because the time and effort
required to collect these flgures, be-
fore World War II and after World
War II, is so great that it is pot'com-
mensurate with the results.

PREVENTIVE DETENTION AcCT

*634, Shri Velayudhan:
Eh;tiutie; of - Home -Affairs hgw
ate:

(a) the number of

.passing of the Preventive Detention
Act recently by the Parliament; and

(b) the number d after
passing the Legislation?

The Deputy Minister of Home Affairs
(Bhri Datar):

(a) 137 during the period 30-9-52, the
date of coming into foroe of
the Preventive Detention
(Second Amendment) Act,

(b) 41 1952, to 31-10-52.

Shri K, K Basn: May we know how
many of the detenus are there who
were detained under the previous Act?

Shri Datar: 1 caniiot give the
figures off-hand here. ~

Shri N. Sreekantan Nair: May I know
whether the Government are aware
that in the various States various con-
ditions prevail in regard to the dete-
nus and whether the Government
contemplate the standaidising of these
conditions?

« Mr. Speaker: Order, order.

" Shri Madhao Reddi: May I know
in how many caseg afterthe expiry
of the original detention order fresh
orders have been served after the
coming into force of the Act?

‘8hri : Datar: The figures are- given.
They are all fresh cases after'the "Act
came into force.
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Shri Nambiar: In view of the fact
that the hon, Minister ifor Home
Aflairs promised that the detenus will
be given good living conditions, food
and proper facilities in the jails, m
I know whether these facilities a
extended to the detenus in the Hydera-
bad jail, who are still in detention?

An Hun, Member: In Bombay glso?

Shri Datar: After the Act was pass-
ed, a circular has been issued to the
various States requesting them to im-
plement the various promises or as-
surances made on the floor of the House
by the hon, Minister when the Amend-
ment Bill was under consideration.

Sardar Hukam Singh: May I know
whether the Government have noted
the decision of the Division Bench of
the Supreme Court announced yester-
day that the terms of detention of the
Hyderabad detenus were extended
even before the recent Act came into

, force, whether they have been releas-
ed now and whether there are any
other detenus in any other States
whose term of detention was extended
like that, and whether the Govern-
ment propose to review that?

‘Shri Datar: We shall look into the
matter.

SMUGGLING OF GoLD

*635. Shri A. N, Vidyalankar: Will
xmmmister of Finance be pleased to

(a) the number of Indian Nationals
convicted for smuggling gold into India
during the years 1950, 1951 and 1852
up to date respectively;

(b) the number of
convicted; and

(¢) the names of principal ceuntries
from where gold was being smuggled
into India?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): (a) and (b).
The number of Indians and foreign na-
tionals convicted for smuggling gold
into India during the years 1950, 1951
%en{j 1952 (upto October 1952) is given

ow:— :

foreigners so

Indians Foreigners

1950 R | 52
1951 - | 81
1952 (upto Oct. 1952). 13 15

(c) Gold was being smuggled into
India’ during this period

and - Portuguese possessions in India,
the Far East, East: Africaand from cer-
tain Mediterranian countries.
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Shri K. K. Basu: May we know......

Mr. Speaker: This is an oft repeated
question in this House; this gold busi-
ness. Next guestion.

UNSERVICEABLE STORES

*§36. Shri A. N. Vidyalankar: Will
. ‘.?e Ministar of Defence be pieased to
state:

(a) whether it lg a- !act that valu-
able ordnance stores, con high-
class Steel and other metal, are
dumped into the sea, every year by
deﬁlarmg the same as unserviceable;
an

(b) the quantity and value of such
stores so dumped and dur-
ing the years of 1949, 1950 1951 and
1952 up-to-date?

The Deputy Minister o:l Defence
(Sardar Majithia): (a) No, Sir;

Only condemned ammunition, which
is too dangerous for retention and re-
covery of the metal parts and is con-
demned as Such by t airtho-
rities, is destroyed by d into the
sea when this method o
the most economical.

(b) Does not arise.

Shri A, N, Vidyalankar: May I know
why that material is dumped into the
séa and why it is not auctioned?

Sardar Majithia: I have already re-
plied that it is only dumped into the
sea when that method is’ considered to
be the most economical, and also that
to retain it would be dangerous to the

public.
ExcHANGE CONTROL REGULATIONS

*637. Sardar Hukam Singh: (a)
:gﬂtl tt:te tl\:ir;lstel;" of Finance :e pleas-
o sta n what ave the
Exchange Control Rm: of the
Governinent of India been relaxed or
modified, in regard to any country or
_ countries, because of the special condi-
' tions of Trade with the country or
countries concerned?
(b) How far do these Exchange Can-
trol Regulations apply to travellers
from India to foreign countries?

{c) How long are these Beg'ulations
intended to be continued?

The Minister of Revenue and Expen-
dlturem(m 'I‘t:i'ui} (a) Therft haias
been ation or modification in
the Exchange Control Res'u.lltlons ln

to any, Sarﬂcular uoun
t country.

-

oause
-tba

)..A _ staf
nbiﬂiadm ;

t
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to travellers from India to foreign
countries is laid on the Table of the
[See Appendix IV, anmexure

(c) These Regulations will continue
as long as the foreign exchange posi-
tion of the country requires continu-
ance of the exchange restrictions. The
Foreign Exchange Regulations Act
tl:gn'trtnu:s in force till 31st December

57,

Sardar Hokam Singh: Was it the
intention merely to regulate the bal-
ance of trade with these countries, or
was it introduced with any other inten-
tion?

Shri Tyagl: This is primarily for the
purpose of regulating our foreign ex-
change.

Sardar Hokam Singh: Has it in any
way affected the free flow of foreign
capital into our country?

Shrl Tyagi: No, Sir. These regula-
are not n.lmed at bringing for
enp‘tnl are aimed at not

ttering away the foreign exchange.

Sardar Hukam Singh: My question
was whether they have affected the

free flow of forei:n capital into India?

Shri Tyagi: If at all they have affect-
ed, it should have been along with so
many other measures. All cumu
tively must have affected: not this

alone.

Shri K. K. Basu: May we know whe-
ther foreign exchange facilities were
not extended to the Soviet Exhibition
when they wanted to sell some goods
in India?

Shri Tyag:: I would like my hon.
friend to table a question so that I
may koow. In fact, what is all Rus-
sian is not my look-ut. I do not look
into those matters.

TECHNICAL _ ASSISTANCE IN SOUTH AND
SoutH EasT ASIA

*638. Shri Namadas: (a) Will the
Minister of Finame® bz piersed to
state how many requests have been
made by the Government of India to
the Colombo Plan's Bureau for Techni-
cal Assistance in South and South East -
Asia?

(b) Of these, how many have been
met and on what t ?

(c) How many requests have been
made by the Bureau to the Govern-
ment of India for various facilities and
haow many of them have been met and

_en what texms?
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The Parliamentary Secretary to the
Mini‘ster of Finance (Shri B. R. Bha-
Eat): (a) to (c). A statcment giving the
:ﬁgu%raegllemgogmﬂ'on is lgid down on

of the House. ndix
IV, annexure No. 3 = 5% Sge

Shri Nanadas: Accor to the

ding
statement, we uested for perts.
Negotiations h:evg been cm::)l:fed in
respect of 20 cases and negotiations are
pending in respect of 55 cases. Out of
this number, 20 experts have been re-
ceived. From which countries  do

¥y come and where are they working
now? -

Shri B. B Bhagat: I am afraid I
cannot give that information: I have
not got that information.

Shri Nanadas: We requested for
training facilities for 455 and received
only for 270. Out of these 270, how
frany have completed their training,
and where are they working now?

Shri B. R, Bhagat: 1 am sorry, I
have not got that information also.

Shri Nanadas: Accol to the
statement of Mr. Wilson, r of
the Bureau, the bureau is in a tion
to meet all the demands for training
fad.lities.! Ha::i the G::immmto of
India takKen 5 opportunity
for our demand for. training tM

Sluil B.trznl:h;dd: All the negotia-
tions for g and experts are done
on a bila basis and I think the
Government of India have safeguarded
their interests and have got a proper
response.

Srrike OF CrviLiaN EMPLOYEES OF
DEFENCE SERVICES

*639. Shri Raghavaiah: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that repre-
sentations have been made to the
Government of India that the Defence
Services should be declared as Public
Utility Services?

(b) Have the officials of the Ministry

ol Yingus bas, mekche i soeee
ettle this dispute w

%éfmoe, a.m; if so, what has been done?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir.

(b) It is not known what the hon.
Member means by “this dispute”. If
he means disputes in general, :
are settled directly by the Defence Mi-
nistry with the representatives of lab-
our.

“Shri havalah: A «question has
been demd by the officer in charge of
LA migh tion there

Mr. Speaker: 1 t mention
is no printing mistake. Whatever does
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not appear here is
Chair.

Shri Raghavaiah: In that case, I may
inform the hon. Minister for Defence
that this dispute refers to the Poona
Civil employees of Defence Services,

Mr. Speaker: Civil employees: of
Poona Ordnance Depot? In respect of
that, he has answered some questions.
He may refer to the records.

Sardar Majithla: Question No., 231
;u answered on the floor of the

disallowed by the

FoREIGN EDUCATIONAL ExpERTS

*640. Shri K. 8. Rao: Will the Minis-
ter of Edneation be pleased to lay on
the Table of the House a statement
showing the number of forelgn educa-
tional experts who have visited India
in the last one year, giving their
nationality, their qualifications, the
purpose of their visit to India, the
agency through which they came, the
expenditure incurred by the Govern-
ment of India on their behalf and a
report of their work in India?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): A statement giving
the required information is laid on the
Table of the House. [See Appendix
IV, annexure No. 4.]

Shri K S. Rao: May I know how
many foreign countries invited Indian
educational experts, and if so, how
many have gone?

Shri K. D, Malaviya: Most of these
scholarships are arranged on a mutual

Shri K, K. Basu: May we know whe-
ther Government of India have any say
in the selection of these personnel?
Shri K. D. Malaviya: Yes, Sir.

Sardar Hukam Simgh: Have the
Government considered the advisabi-
lity of inviting a tearmr of experts to
present a report as to the utility of so
many experts already working?

Mr. Speaker: We will go to the next
question.

FOREIGN STUDENTS STUDYING IN INDIA

*641, Shri K. 8. Rao: Will the Minis-
ter of Eduncation be pleased to lay on
the Table b:rt tohf tl;louiﬁ ‘stmde%mt hi.g
the num re ui W

are at present studying in India, their
nationalities, the centres where they
are studying now and the subjects .of
‘their specialisation, the agency through
which ‘they came to India, and any
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flnancial commitment the Govemmeut
of India have with regard to them?

The Deputy Minister of Natural Be-
sources and Scientific Research (Shri
K. D. Malaviya): A statement is laid
on the Table of the"House. [Placed in
Library. See No. P-83/52]

Shri K. 8. Rao: May I know whe-

ther there are any negroes among the
students?

Shri K. D. Malaviya: I am not
aware,

Shri K. K.
whether t;hie u}udents hm selected
the countries from where they
or has our Government anything to do
with it?

Shri K. D, Malaviya: The students
are selected by the countries from
which they come. They have the say.

Shri B. S. Murthy: May we know.
sir, what exactly is the charge incur-
red by the Government of India in :lv-
ing the facilities for these foreign stu
dents? i
Jroe ol gheSymel S Rude
gt SR S ey
LTS, ud 2duty] u-' dl,f Ulye)

S - Syage WRS W
“E 3o gn pylae 55 akeo

[The Minister of Education and Na-
Scientific Research

tural Resources and
(Maulana‘ Azad): All these details are
shown in this statement.]

Shri K. K. Basu: May we know
whether Government have m

mation as to the result of
tour in our country?

Bhri K. D. Malaviya: Yes, we keep
ourselves posted with all those things.
Shri Raghavalah: May I know whe-

ther there are any students from
China?

Shri K. D. Malaviya: I do not think
s0.

Shri Raghavaiah rose—

Mr. Speaker: Let him not make a
suggestion now. He hag got the in-
formation that there are mone.

WATER PROBLEM IN KHARGPUR AND
Kunoa
*642. Shri 8. C. Samanta: (a)
the Minister of Natural Imucu
Scientific

Research be pleased to state
how many times and when the water
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problems in Khargpur and Kalai Kunda
in the distriet Midnapur (West
Bengal) have been studied by the

Eastern Circle of the Geological Sur-
vey of India?

(b) What are the ﬂndlngs
studies?

(c) What steps have Government
taken or do propose to take in the
matter?

The De,

of the

Minister of Natural Re-
Research

sources and Sciemtific (Shri
K. D. vi!l)' (a) to (c): A state-
mrent gi information uired
is laid on leie of the House. [See

Appendix IV, annexure No. 5]

Shri §. C. Samanta: May 1 know
whether these studies were un
on the initiative of the Survey
ment or on the request of the
Bengal Government?

Shri K. D. Malaviya:
aware how these surveys origina
but the Engineering and Geological
Departments of the Geological Survey
of India undertook them.

Shri S. C Samanta: May 1 know
whether Government intend to under-
take any other studies in any other
part of Midnapore District at present
or in the future?

mte" D. Malaviya: There is no i:a—
media Prograrmme 5
e Tkee fiogrmme ag suggested

DeLHI GRAIN SYNDICATE

*643. Shri Tushar Chatterjea: Will
the Minister of Home Affairs be pleas-
;}tomtkioeumtemmtmud&m

vestigations now proceeding
affairs of the Delhi Grain Syndicate?

Deputy Minister of Home Af-

fairs (8hri Datar): A statement is laid

n the Table of the House. [See Ap-_
pendix IV, annexure No. 6].

Shri Tushar Chatterjea: The state-
ment says that as a result of a special
enqguiry, the management of the affairs
of the Syndicate were taken over by
Government. May I Iknow whether
the report can be published for the
benefit of the Members of the House?

Shri Datar: It will be considered.

Shri Tushar Chatterjea: May I know
whether Governmmt is aware that the
Syndicate is in detault of payment of
Rs. 8 lakhs to the Income-tax
ment, and if so, what action has
taken in the matter?

Shri Datar: Some of the officials of

I am mnot
ted,
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report was called for regarding the
working of this Delhi Syndicate, and
the matter has been referred to the Po-
lice to find out whether any offences
t]:we been committed under the penal

w.

Shri Tushar Chat'erjea: In connec-
tion witN the Police investigation, may
1 know whether it is a fact that the
Chairman of the Syndicate moved for
bail in anticipation of arrest, and that
he was granted such bail by the Dis-
triet Magistrate? .

Mr. Speaker: Order, order. It was
a matter of judicial m:&
Shrimati Sucheta : Did the

Government advance any money to the
grain syndicate? If so, what was the

amount?

Shﬂmhr:lunnotawm.buti]l
‘the monies that were taken in excess
have been refunded.

Shri IBS- ‘Murthy: Have themGov-
ernment given any pay
the debt incurred by the syndicate?

Shri Datar: No such undertaking
has been given.

AGE OF RETIREMENT

+*G44. Kumari Annle Mascarenc: (a)
Will the Minister of States be pleased
to state the age of retirement for
Central Officers in Part B States and
in Part A States?

(b) What is the reasgn for the

difference?
The Minister of Home Affairs and
States (Dr. Katju): (a) The age of
ulsory retirement for Central

comp
ranment Officers whether serving
e in Part B States

in Part A States or L
is governed by the “provisions of Fun-
damental Rule 56, except that the pro-
tection grented under l‘_‘lmdamental
Rule 56 (b) (i) to ministerial servants
who were in permanent Government
Service on 31st March 1938 is not ap-
plicable to employees taken over from
Part B States; such employees have
however been allowed an option to
continue on their pre-absorption terms

and conditions of service..
(b) The protect’'on given in Funda-

) I3 )
mental Rule 56 (b) (i) .lscm
liberal provision in
force before the 1st April 1938.
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Mr, Speaker: Order, order.
not be  permissible. The
rourts are open there

Shri Nambiar: The guestion is, Sir,
whether permission was requested.

Mr. Speaker: It is an attempt fto.
bring pressure on Government to grant
permission. That is what it amounts
to. And to my mind, it is not proper
to interfere in administration, unless
there is something very extraordinary.

Shri Nambiar: Permission is not
granted. They cannot sue.

Mr. Speaker: Never mind. They will
take the consequences. We should
rompel the Government to grant per-
mission for legal proceedings by a
guestion in Parliament if they do not
think it fit to do so. That is not ask-
{:s for information. That is indirect-

exercising pressure for ing some-
thing done. e psting

‘Kumari Annie Mascarene: M 1
kno?r‘;eglr. wheth?:i Goveir;ment ve-
rece any on asking for re-
medieg from ernment?

Mr. Speaker: Order, order.

Eumarl Annie Mascareme: May I
knov\;. tfil.;.l wh:the; Goi;emn;’ent hus
any intention of changing this step-
g;og;ly policy towards Part “B”

a . '

Mr. Speaker: Order, order.

Shri M. L, Dwivedi: May I know il
there are any States where the rules
regarding the age of retirement have
been revised, and if so, what will hap-
pen to the employees who were ap-
pointed before the revised ryles came
into existence?

Dr. Katju: I do not know of any re-
vision. This is the first time I am
hearing it.

Shri V. P. Nayar: May I know the
riumber of cases in which exception has
bheen made from the fundamental rule
68, and in which the services of the
Central Government officers have been
extended after the year of compulsory
retirement?

Dr. Eatju: I have not got the figures
at my disposal here.

It will
judjcial

Kasow VALLEY

+645, Shri-L. J. Singh: Will the
Minister of States be pleased to state:
- (a) »what -steps the Government of
nindiz heve-talien- for the reversion
vIadia- of4hesKabew valley; .
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(b) whether it is a fact that with
the cessation of the payment of the
compensation money by the Burma
Government Kabow valley would re-
vert to Manipur; and

(c) whether the Government of
Burma is still paying the compensatory
grant to the Government of Manipur?

The Minisier of Home Affairs and
States (Dr. Katju): (a) to (c). In 1834
the Britisih Government decided to re-
store the Kabow wvalley to the King of
Burma. In compensation for the loss
of territory the British Government un-
dertook to pay to the Ruler of Mani-
pur a sum of Rs. 500 Sicca per month
which worked out to.Rs, 6270/~ per an-
num, When Burma was separated,
this compensation became the liability
of the Government of Burma. After
the transfer of power the Government
of Burma continued to pay the amount
to the Government of India who in
their turn passed on the amount to the
Manipur Darbar. On the merger of
the Manipur State with the Indian
Union the assets of the Manipur Dar-
bar became the assets of the Govern-
of India. The amount which the Gov-
ernment of Burma are continuing to
pay is therefore credited annually to
e e il e Bumna
ley is now an in part o mna
and the gquestion of asking the Burma
Government to transfer the territory
to India does not arise.

Shri L. J. Singh: May I know whe-
ther the Maharaja of Manipur request-
ed the Government of India for rever-
sion of the Kabow valley to Manipur,
after the Indian Independence Act, 1947
was passed, and if so what action the
Government of India had taken on his
request?

. Dr. Katju: He did make some repre-
sentations, but the Government of
India then thought that his case wa#
very weak.

Shri A. C. Guha: May I know whe-
ther there were any terms and condi-
tions when this territory was ceded to
Burma?

Dr. Katju: In reply to the main ques-
tion I sati’d that tl?is was in 1834, that
Js about 118 years ago. The condition
wag payment of 500 Sicca per moath,
which now amounts to more than
Rs. 6000, and the Government of Burma
is paying it.

NaTioNAL Frac oN BRITISH-OWNED
Jore MILL

*646. Sbrl H. N. : 'Will the
Minister of mm”u .pleased

to state:
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(a) whether the attention of Gow
ment has been drawn to a press rem
that the manager of a British-owned
jute mill at Jagatdal (West Bengal).
ordered the hauling down of the
National Flag hoisted by the workers
on 15th August, 1952; and

(b) whether any steps have been
taken in regard to the allegation that
a foreign-trained Indian overseer who
refused to execute the order had his
agreement of service terminated?

The Deputy Minister of Home. AM:
e T
on
Day but one day earlier. o

The facts are that in the afternoom
:Easlﬂt August, 1952, a National Flag
up on a spinning frame inside
the Spinning Department of the Anglo'
India Middle Mill, Jagatdal, 24 Parga-
nas. On seeing the Flag the Assistant
Manager of the Mill was reported to-
have said that it was unusual to hoist.
the Flag inside the Department and
that also one day earlier than the sche-
duled date. An altercation thereafter:
lel::ied tl::d!‘lm the cotn.tumon that Ioii
o ag was found missing.
could not be ascertained who actually
removed it. Some persons alleged that
the Assistant Manager has pulled
down the Flag. The latter vehemently
denied the allegation. In order that
there might not be any misunderstand-
ing regarding this affair the Assistant
Manager tendered apologies for the in-
cident. The matter was thus closed.
The ‘National Fldg' hoisting ceremony
of the Mill was properly held at the
football grounds on the 15th of August
1952.

(b) The services of the employee in
question were terminated by the Com-
pany on grounds of inefficiency after
giving. him due notice by a letter dat-
ed the Bth August, 1952 in accordance
with the terms of his appointment.
This had therefore no connection with
the Flag episode which took place on
the 14th August.

Shri H. N. Mukerjee: Does the hon.
Minister deny that there was consider-
able tension among the employees ot
the mill roncerned over the incident,
because it was interpreted by them:
very definitely as an affront to our Na-
tional Flag?

Shrl Datar: There was considerable:
tanstmn:n the 14th, but not on the:
15th.
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Shri Nambiar: May I know whether
the service of the Indian overseer......

Mr, Speaker: Order, order. What is
the use of pursuing the matter, when
it has been stated that the Assistant
Manager has tendered apologies for the
incident, and the matter has been thus
closed?

Shri Nambiar: The services of the
overseer were terminated on grounds
of inefficiency, when the flag question
was there right through. Therefore
that question has to be pursued

M. : The hon. member may
put an mdependent question for that.
Let us not mix up the issues.

Shri H. N. Mukerjee: According to
the reply to part (b) of my question,
the answer is that the Government's in-
formation is that the -employee con-
cerned was dismissed for other rea-
sons, but actually from what has been
stated by the hon. Minister......

-

Mr. Speaker: Order, order, That is

a matter for argument and inference.
':He may put a separate questiuu on
that point.

Shri G. P. Sinha: May I know whe-
ther the same number of employees... .

Mr. Speaker: Order, order. Let us
go to the next quutiou

It is no use taking up the time of
the House putting furiher supple-
mmentaries to this question.

‘Shri Meghnad Saha: It is a very seri-
-ous question, Sir.

Mr. Speaker: I am going to the next

uestion. Let us have some more in-

ormation on other questions.

FiNANCIAL AND TECHNICAL ASSISTANCE
x0 PART ‘B’ STATES

*648. Shri M. L. Dwivelll: Will the
Minister of States be pleased to state
the steps taken or that are being taken
-z{ the Government of India in respect

the undertaking given to Part B
States and other unions within the
Republic in various agreements entered
into with them in connection with the
!edetrral, financial integration -with the
Centre

The Minister of Home Affairs and
States (Dr. Katju): There is a provi-
€ion in the Agreements with Saurash—
tra, Madhya Bharat, Rajasthan and
Patiala and East Punjab States Union
for the grant of special financial assist-

- ance to these Stateg to overcome their
backwardness. Pending the institution
of a formal enquiry for this purpose the

Oral Answers 764

Government have been giving ud hoc
grants-in-aid to these States against a
total allocation of Rs. 3 crores.

Shri M. L. Dwivedi: May I know whe-
ther the financial integration of all
these States that integrated with the
Republic of India, has been completed?

Dr. Katju: So far as these four States
are concerned.

Shri M. L. Dwivedi: May I know
whether there has been any financial
integration. so far as Hyderabad is
concerned?

Dr. Katju: May I respectfully sug-
gest that. my hon. friend asked about
some States to which an undertaking
had been given? No such undertak-
ing has been given tv Hyderabad. so
far as I recollect.

9 www fog @ ww HA
HEIRT qg TaeTd A FO F4r 5 3@
ez 1§ qror o dgs e o
Horeht § ?
uninut appmv.le}e

course the matter comea up "before the
Central Government.

aid is given as!

agree-
ment entered into between the Centre
and some Part B States will be revis-
ed? Specially I want to know whether-
the financial agreement entered into be-
tween the Centre and Mpysore State
will be revised in view of the fact that

the agreement......

'll:r Speaker: Order. order.
this question is beyond the
the main question.

Shri M. 8. Gurupadaswamy: I want
“to know whether the agreement......

Mr. Speaker: I know what the hon.
member wants. But the main ques-
tion relates to only those States to
whom some advance was being given
in pursuance of an undertaking.

Shri G. ;
ister stated that pending an 1nql.l.lry
certain allocation of aid is bdﬁq
May 1 enquire why has
not been held so far, and. when the
Government of India propose to hold
that inguiry?

Dr. Katju: We are awaiting the re-
port of the Finance ssion. As
soon as that report is received, the
matter will receive very urgent
very due consideration.

I think
scope of
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Shri H. G. Vaishnav: May I know
whether Hyderabad has requested for
further grants in this respect?

Dr. Katju: I do not know.

FOREIGN NATIONALS IN INDIA

*649, Shri Achutham: Will the
Minister of Home Affairs be pleased
to state the total number of foreign
nationals in India (excluding embassy
people, foreign officers and experts in
Government services) and the strength
of each nationality?

The Deputy Minister of Home Af-
fairs (Shri Datar): A statement show-
ing the number of registered foreign-
ers as on 3]st December 1951 is plac-
ed on the Table of the House, ?8«
Appendix IV, annexure No. 7]

Shri Achuthan: May I know to
which main occupations these people
belong, in India?

Shri Datar: I have no information.

Shri Achuthan: May I know, Sir,
whether there are any restrictions on
these foreign nationals and if so, how
g&\t;ley compare with restrictions in

ook

Mr, Speaker: Order, order. How can
this arise when he does not know the
occupations?

Shri Achuthan: May
whether there {s any maximum pres-
cribed by the Government of India?

Shri P. T. Chacko: Are any of them
engaged in social service, and if so
how many?

Shri Datar: A number of them, in
fact, are engaged in social service, but
I have not got the actual figures here.

Shri Achuthan: May I know, Sir,
whether any of them have applied for
changing their nationality and becom-
ing Indian nationals?

Shri Datar: I am not aware, Sir.
Shri H. N. Mukerjee: Could we

have an idea of the number of foreign
Government service or

I know, Sir,

Sbri Datar: It is not possible to give
it off-hand.

these foreign nationals much too dis-
proportionately.

Shri Datar: We are not aware.
PrRMARY ScrooLs or TRIFURA

*650. Bhirl Dasaratha Deb: win
the Minister of Education be(::)leueﬂ

-
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to state how many primary schoois of
Tripura have applied this year for
Government aid?

(b) How much money was budgeted
on Education last year and how much
of it was surrenhdered if it was not
spent?

(c) Is it a fact that the primary
teachers have to come to divisionak
towns for a-et.:‘ehivmahl| the:; bmonthl:r
payments an ey ve uy pay-
ment forms at Re. 1 each month?

The Deputy Minister of Natural Re-
sources and Sciemtific Research (Shri
K. D, Malaviya): (a) Thirty-six.

(b) An amount of Rs. 12,15,920 was
budgeted on Education during 1951-
52, An amount of Rs. 61,240/- was
surrendered out of it.

(¢) One teacher from each Primary
School duly authorized has to come to--
the Treasury/Sub-treasury for receiv-
ing payments for the staff of the
School. They are not required to buy
payment forms which are obtainable
free from Divisional and Sub-divisional

offices con

Shri Dasaraths Deb: May 1 know
how many primary schools have receiv-
ed governmental grant this year, and
what is the nature of the grant? -

Shri K. D. Malaviya: Out of 36 ap-
licant schools, 21 schools were found
eligible to receive grant-in-aid.

n!.nl.nf 15 cases are under exami-
mon. will not be able to give your

just now the nature o grant.

ral
° (Maunlana Axad): It is a long list.

Shri Dasaratha Deb: Do the Gov-
ernment intend to increase the budget
allotment for education?

Mr. Speaker: He wants to know
whether the Government intends to
give any additional grants.

Shri K. D. Malaviya: The Govern-
ment will consider it.

Shri Dasaratha Dfeb: Do  ihe Gov-
ernment intend to facilitate teachers of
primary schools in rural areas receiv-
ing their salaries
offices?

Shri K. D. Malaviya: The distances
between the primary schools and past
oﬁmmmmtthtitwiﬂbewl’{._
inconvenient for them 10 despalc
salaries through post affices.
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AREA oF TRIPURK

*651. Shrl Dasaratha Deb: Will the
Minister of States be pleased to state:

(a) how much of the area of Tripura
is Government reserve and how much
of it is owned by Tea Garden owners;

(b) whether any Government re-
serve land or the land of Tea Garden
owners has been released for the re-
habilitation of displaced persons and
if so, what is its total acreage; and

(c) whether it is a fact that the Re-
habilitation Department has asked for
the release of certain reserve lands and
Government refused to do so?’

The Minister of Home Affairs and
States (Dr. Katju): (a) Area of Gov-
ernment Forest Reserve in Tri-
pura 1,020 square miles, Area owned
by Tea Gardens 85 square mi'es.

persons 9,316 acres, Tea Garden area
1elealsed for rehabilitation Nil.

(c) The request of the Rehabilitation
Department of the State for the release
of further lands from Tulakona Fuel
Reserve was nof agreed to as such re-
lease would sly affect the fuel
eupply to Agartala, this reserve being
the only source of fuel supply to the
town.

Shri Dasaratha Deb:
whether the amount
-was determined by the cadastral sur-
vey or otherwise?

Dr. Eatju: T could not tell you. -

Shri Meghnad Saks: Does the hon.
‘Minister think that the amount of land
allotted

to is quite
sufficient for t

2
;
£

persons
purpose, because the
mnumber of displaced persons is 2-1/2
fakhs? '

Dr. Katju: 1 have placed before the
H‘?l:se Ithe inforrtl;at{onh éhant is l:vtﬂ-
E:1 ropose EO an-
other wgek and shall ]mguristo this
matter on The spot,

Shri Dasratha Deb: Do the Gov-
ernment intend to allot cultivable
TMands to the tea garden labourers out
of land requisitioned from the tea gar-
den owners?

Dr. Katju: You have asked a ques-
tion about displhced " Now
ou come to tea garden labouters. I

25 NOVEMBER 1952

Oral Answers . 788
am afraid I cannot
oThand. give you a reply

Mr. Speaker: The hon. Minister may
address the Chalr.

MiLiTaRYy ENGINEERING SERVICE
YEES

*652, Shri Tushar Chatterjea: (a)
‘Will the Minister of Defence be pleased
to state what are the unions repre-
senting the Military Engineering Ser-
vice Employees, which have been ac-
corded recognition?

(b) Are there any unions of MES
employees whose applications for re-
cognition have not been granted and
if so. what is their number?

(c) Have the Government of India
received representations from the
MES employees and their unions enu-
merating their complaints regarding
the accumulation of arrears of pay-
ments. victimisation of Trade Union
functionaries, violation of weekly off-
day rules, half dgy on Saturdays etc.,
and if so, what acfion have Government
taken in the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) (i) The Madras
Area MES Civilian Employees Urnion,
Madras; (ii) MES Employees Union
Deccan Area: Secunderabad; (iii) En-

El.n.ecrlnimswres Depot Emplovees

Tnion, bay; (iv) MES Emplnvees

Union Poona Poona; (v)
Bareilly

MES
Workers Union, Division,
Barei'ly.

(b) : plications for grant of reroz-
nition Ag the undermentioned two
umions are under consideration of the
Government : —

(1) MES Workers Union (Area Com-
mittee), Ambala

(ii) MES Rashtriya Mazdoor Sangh,
Poona.

(c) Yes. Sultable wuctlon has been
taken as necessary and the complaints
red d, where ary.

Shri Tushar Chatterjea: May I know
Sir, whether it s a fact that the ap-
plication for recognition of a Union
named the MES Workers’ Union, Agra,
has been pending final decision, and
if so, why is the delay? '

Sardar thia: No, Sir, there are
only two mions, consideration of
whose recognition is pendin
Workers' Union, Ambala, and MES
Rashtriva Mazdoor Sangh, Poona,
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Shri Namblar: May. 1 know, Sir,
whether the All India MES Workers'
Union which applied for recognition
ever since 1948 is not yet mmmhed
and if so, why?

Sardar Majithia: Not to my know-
ledge.

Shri NamMdar: May I know, Sir,
whether the grievances of t.hg MES
Workers are not redressed because the
Kalyanwala Committee's Report is not
.accepted by the Government?

Sardar Majithia: As I said, Sir, the
grievances are redressed wherever ne-
cessary.

Shri Nambiar: May I know, Sir,
whether the Government are going to
act on the recommendations of u:e
Kalyanwala Committee because it is
said the grievances are......

Mr. Speaker: That miy be a very
musreason. but I am afraid the Hon.

ter 15 not in a position to an-.

swer that. It is remotely related to
the guestion.

Shri H. N. Mukerjee: What is meant
Ly ‘necessary’? He says the grlw-
ances are removed where necessary.
should think they should be rernoved
when they are justified.

. Shri Tushar Chatterjea: May I know,
Sir to what extent

Government

the bmo—ﬁdu the

Union that is d registered but has
not yet got fo recognition?

Sardar Majithia: About bona fides,
Sir, every case ls considered on its
Tmerits and necessary action taken.

Ea‘:cm OFrices 1IN WEAVING MiLLS

*653. Shri 8. V. Ramaswamy: (a)
Wiil the Minister of Finance be pleased
to state how many weaving mills are
there in Madras State?

(b) Is an Excise Office located in
each mill?

(c) What is the cost of such esta-
lishment?

(d) Should each mill provide for
quarters as well for the excise' staff?

(e) What jportion does the.cost of
such establishment bear to the excise

revenue from each mill?

(fgliih“ t'l':e_ State Govng:nts any
their Sales Tax?

and Ex-
(a) There
Madras

The Minister of R:venue
penditure (Shri Tyagi):
are 21 weaving mills in the
State.
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(b) An Excise Inspector assisted by
a small staff has been posted to each

(¢) The cost of an average excise
establishment at each mill is Rs. 7,500
approximately per- year. '

(d) The Central Excise Rules, 1944,
require a manufacturer of excisable
goods to provide suitable residential
accommodation for the excise officer in
attendance at the factory at a rent not
exceeding ten per cent, of the pa: of
the officer,

(e) The proportion of the cost of
excise establishment varies froin mill
to mill, and depends on the quality
and quantity of the cloth sold by the
mill.

(f) The Government of India have
no information om the subject.

Shri 8. V. RBamaswamy: Can this
not be based upon the sum realised as
sales tax from each mill?

Shri Tyagl: Does my hon. friend
mean to suggest that the strength of
the staff should be based on the sales
tax collected? The staff does not col-
lect the sales tax; it is the Central
Excise staff.

Mr. Speaker: The Question Hour
is over. .
WRITTEN ANSWERS TO
QUESTIONS

PrisoN REFORMS
*632. Shri U. C. Patnaik: Will the
Mirtl'.i!ster of Home Affairs be pleased to
state:

(a) whether the Union Government
have uisitioned the services of Dr.

Walter C. Reckless to advise the State
Governments on the subject of prison
reforms;

{b) it so, whether Dr. Reckless has
subnﬂt‘tecl any report on the subject:

(c) if so, whether Govemmenl pro-
se to place a copy of the same on
the Table of the House?

The Deputy Minister of Home Affairs
(Shri Datar): (a) to (c). I would in-
vite the attention of the hon. Member
to my reply to question No. 626 of to-

day.
CrviL DEFENCE ORGANIZATION

*633. Shri U. C. Puutk: (a) wil’
the Minister of Home Affairs be pleas-
ed to state whether it is a fact that
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there was a regular Civil Defenca
Organization throughout the country
during the last war?

(b) When was the mamsttr.cn
lbol.i.shed

(c) Has the question of the revival
of the organisation been considered?

(d) If so, when is the new organiza-
tion likely to come into force?

Deputy Minister of Home Affairs
(Shl'l Datar): (a) Yes.

(b) In the year 1945.

(¢c) and (d). Government do mnot
consider that such an tion is
necessary at present. -

Crass I Anp Crass II Posts

*647. Shri K. C. Sodhia: (a)w{].l
.the Minister of Home Affairs be p
eddto lstate ItIhe total nu.r%r O:d clm 1
and class posts sa on .and
actually held in the Government

of
India Secretnriat during 1949-50, 1950-
51 and 1951-527

‘(b) How many of each are temporary,
- quasi-permanent and permanent?

(c) What new departments were
opened or closed during the years
referred to above?

The Deputy Minister of Home Affairs
(Shri Dltlr): (a) and (b). A state-
ment giving the information required
is placed on the Table of the Hcuse.
[See Appendix IV, amtaexure No. 8]

(c) In the year 1949-50, the Depart-
ment of Parliamentary Aflairs was
created. No Department was closed
during the year.

During the year 1950-51, the Minis-
tries of (i) Commerce & Industry. (ii)
Works, Production and Suppiy and (iii)
Natural Resources & Scientific Re-
search were conshtuted in the place
of the Ministries of (i) Industry &
Supply, (ii) Commerce (ili) Works,
Mines & Power and (iv) the Depart-
ment of Scientific Research. During
the same year the Ministries of Food
and Agriculture were combired in one
Ministry of Food & Agriculture.

During the year 1851-52, no Minis-
t?i‘y or Department was opened or
_closed.

thnonmmImn.
Minister of Natarsl

of Nal
Sciewtific Besearch be pleased to state:

(a) whether it is a fact that petro-
leum has been found underground

Singh:  Will the
Resources and
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while digging a tube-well somewhere
in the Imphal town, in the month of
October 1952;

(b) it so, what kind of petroleum it

s and what the potentialities of the
find are; and

(c) whether the Government have
done anything to survey the erza and
locate the oil field?

The Deputy Minister of Natural Re-.
sources and Sciemiific Research (Shri
K, D. Malaviya): (a) No information
regarding the occurrence of oil in Im-
phal town is available either with the
Geological Survey of India or with the
Government of Manipur,

(b) and (c). Do not arise.

Froops 1§ MANIPUR
*455. Shri Keishing: (a)
Will the Minister of States be pleased
to state whether the Government of

India have made any attempts to find
out real causes of floods in Manipur?

(b) What are the measures taken
so far and which will be taken up in
the near future to prevent recurrences
of floods in Manipur?

(e) Will there be any remission of
revenue and taxes for the flood afTect-
ed people during the current ycar?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes. An officer
of the Central Waterways, Irrigation
snd Navigation Commission (now
Central Water and Power Commission)
was deputed by the Government of
Irdia in 1947 to explore the possibility
of flood protection, reclamation, power
generation and irrigation in Manipur.
The State was also recently visited by
another officer of the Commission.

(b) A sum of Rs. 30.000/- was sanc-
tioned last year for repairing embank-
ments along the three important rivers
in the Manipur valley, viz., Imphal,
Iril and Nambal. A sum of Rs. 40, 00/-
will be incurred in the current year
on these repairs.

(¢) Yes. Remission of land revenue
is given in respect of flelds, the crops
of which are destroyed by flood

Hii ProrLES REGULATION OF 1947

*£56. Shri Rishang Keishing: (a) W
the Minister of Blltes be pleased to
state whether Govemment have u&:e%:
ed any representa signed by
the leading tnbal ots sations of
Manipur for effecting immediate repeal
of the Hill People snemﬂauonotlolﬁ

(b) It m. have Government taken
any action to repeal it?
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The Minister of Home Affairs and
States (Dr. Katju): (a) A representa-
tion was received from some Tribal
organisations in Manipur which con-
tained inter alic a suggestion for an
-amendment, not repeal, of the Mani-
pur Hill Peoples Regulation 1947,

(b) The matter is under considera-
tion of Government.

Town Fuwxp CoMMITTEE (IMPHAL)

*657. Shri Rishang Keishing: (a)
Will the Minister of States be pleased
to state whether it is a fact that the
Town Fund Committee of Imphal is
composed of only a few nominated per-
sons of the Government of Manipur?

(b)) How many hill members are
there in the Committee?

(¢) Is there any likelihood of extend-
ing the Town Fund area in the wm
mediate fulure?

(d) Is tnere any proposal to dem:
cratise the Town Fund Committee of
Imphal and if so. when will it be done?

The Minister of Home Affairs and
States (Dr. Katju): (a) The Town
Fund Committee of Imphal is compos-
ed of three officials; and four non offl-
cials viz. one representative each of
the State Congress Party, the Praja
Santi Party and the Manipur National
Chamber of Commerce and one re-
presentative of the non-Manipuri
Traders.

(b) None.

(c) The question is under considera-
tion but there is some local opposition
to this as this would mean extension
of taxation to the new area.

{d) The Assam Municipal Act, 1923,
has been extended to Manipur. Rules
framed under the Act for the conduct
of elections and the _preparation of
electoral rolls are under pubileation.
The preparation of the electoral rolls
and the conduct of e will be
taken up in due course these
preliminaries are over.

GRANT T0 ALL InDIA HARLAN SEVAK
Sance.

*658, Shri Kakkan: (a) Wil the
Minister of Honde ¢ )he pleased
to state whether the G¢ nt of
India have & EiiEn
grant to the All i Hartjan Sevak
Sangh for the Harijan welfare work?

(b) It so, what is the ameunt?

The Minister of Hi
(Shri m:}" (a) No.o ome Affalrs

(b) Does not arise.
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SUBSTITUTE FOR WHEAT

*§59, Shri B. N. Roy: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether any research has been
made for finding out any substitute for
wheat; and

(b) if so, its result?
The Deputy Minister of Natural Re-

sonrces and Scientific Research (Shri
K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
afearfagi a1  wAlw
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ty Minister of Home Aﬂ_ﬂrl
(S.lllihr: m): (a) and (b). The Gov-
ernment of Madhya Bharat asked for
a grant of Rs. 846 lakhs during the
current financial year for various
schemey fot ation of condi-
tiong of Scheduled Tribes develop-
ment of Scheduled Areas under Article
275 of the Constitution. A sum of Rs.
42368 lakhs has been sanctioned. The
State Government ha‘\f:‘ nﬂ:ﬁmﬂét;g

hemes costi Rs.
further Sc ~

lakhs which are under ation. .
. 1951-57, & sum of Rs. 4
mnh‘l;ﬂnv.‘vas given'to, the, State Govern-

ment.

tement showing the various
scé‘:zng ‘F‘:j thenamount of grant sanc-
tioned for m item is_ laid on
ouse.
E?lin:ix_m No. 9] The ‘mﬁ
fixed - is, . mot _rigid
can be varled, if necessary.

KHAR-
INTEGRADION OF SERAIKHAL AND
SAWAN WrTH ORISSA

. Wil the
Aok 5% ome Afhairs be pleased
to state:
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(a) whether the Utkal Provincial
Congress Committee sent a copy of
their resolution in the month of o-
ber, 1952, to the Government of India
for the integration of Seraikhal and
Kharsawan with Orissa State; and

(b) if the answer to part (a) above

in the afirmative, what action

Government propose to take in the
matter?

The Deputy Minister of Home Affairs
(Bhri Datar): (a) No.

(b) Does not arise.

Avorring GOVERNMENT-SPONSORED
FACTORIES

*662, Shri Natesam: Will the Minis-
ter of Finance be pleased to state how
auditing is being done in the case of
Government-sponsored factories?

The Minister of Revemne amd Ex-
penditure (Shri Tyagl): The informa-
tion is being collected and will be laid
on the table of the House in due
course,

ELECTION PETITIONS
*663. Shri B. 8, Murthy: Will the
Minister of Law be pleased to state:

(a) the total number of election
petitions filled by candidates from
Madras State under the Representa-
tion of the People Act; and

(b) how many of them have been
disposed of so far?

of Law and

The Minister Minority
Affairs (Shri Biswas): (a) and Tb).

Upto the 21st November, 1952, 32 elec-
tion petitions have been filed in
Madrag State, and 3 of them have
been disposed of so far.

BCHOLARSHIPS FOR ScErpuLEp Trimes

*G64. Shrl B. 8. Murthy: Wil the
Minister of Edacation be pleased to

state:

(.r'tae amount  distributed as
scholarships . in the current year for
Scheduled Tribes;

(b) the studies for which  prefer-
ence is given in sanctioning scholar-
ships; and

(c) the number of such

applications
received and the number sanctioned?

The Minister of, Education and Na-
tural Resanrees and Sclextific Research
(Maulana Asad): (a) to (c). The hon.
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Member’s attention is drawn to the
statement laid on the Table of the

House, [See Appendix IV, annexure
No. 10]
NaGgrur  ConNVENTION oOF HARLAN

MEMBERS OF PARLIAMENT

*G65. Shri B. S. Murthy: Will the
Minister of Home Affairg be pleased
to state:

(a) whether Government have re-
ceived copies of the resolutions passed
at the recent Nagpur Convention of
Harijan Members off Parliament and
State Legislature; and

(b) if so, what action Government
propose to take on the resolutions?

The Deputy Minister of Home Affairs
(Shri Datar): (a) No.

(b) Does not arise.
FINANCIAL ASSISTANCE T0 HYDERABAD

*666. SBhri H. G. Vaishmav: Will the
Minister of States be pleased to state:

(a) the total loss of revenue incur-
red by Hyderabad State as a result
of financial re-arrangements;

(b) the total amount of annual sub-
sidy given by the Centre to that State;
and

(¢) whether the Centre propose to
increase the amount of subsidy as
requested by the Hyderabad Govern-:
ment and if so, to what extent?

The Minister of Home Affairs and
States (Dr. Katju): (a) I presume that
the reference is to the financial inte-
gratiop of State with the Central Gov-
ernment; the net Iimmediate loss of
revenue to the State after taking into
account saved as a
result of financial integration was com-
puted at Rs, 135 lakhg (O0.8.);

(b) Rs, 135 lakhs (0.S.):

(c):The grant-in-aid was fixed at’
'.Rsfc:ss 2 (08.) as a final settle-
concyrrence of the

(a) whether It is & fact. Shat the.
A,g:,)n G:mrvemnent made a request
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for grants for the purpose of building
headquarters of District Councils of
the autonomous districts of Assam;
and

(b) if so, the action taken b:r Gov-
ernment in the matter?

The Minister of Revenue and Ex-
penditure (Shri T!ll‘l). (a) Govern-
ment of India have not received any
such request.

(b) The question does not arise.
DEVELOPMENT OF BACKWARD
Balwant Sinha Mehta:

228. Shri
Will the Minister of Home Affairs be
pleased to state:

CrassEs

(a) on what basis the annual
grants are given to different States
Ic:-d development of Backward Classes;

(b) what percentage o! these grants
is excl.unw£ meant the Sche-
duled Tribes in Scl:edulad Area, what
for other Tribes living in the same
State and what for other backward
classes meﬂiveb'?

and

..The Minister A!ﬂn
States (Dr. l.ltjll): (a) No grants
are given to States for the
ment of “"Backward Classes” as
Annual grants-in-aid are, however
given under Article 275 of the Consti-
tution for promoting the welfare of
Scheduled Tribes and for raising the
level of administration of Schedulél”
Areas in a State. These grants are
made on the basis of factors such as
the size of the tribal population, the
d of backwardness of the Sche-
duled Tribes and the financial resour-
ces of the State.

(b) The grants are exclusively meant
lor Scheduled Tribes whether living

in Scheduled Areas or any other part
of the State,

ComarrTee To EXAMINE STANDARDS OF
DEGREES

230. Shrl 8. N. Das: Will the Minis-
ter of Education be pleased to state:

(u)whl-thertherenortutthet:um-
the standards of

thedmmd awarded by
m?‘ucﬁﬂmﬂ l.nmmt tions for
Governmen! emlnmen
l:a;hunml:eivadmdconfl b
(b) if so, with what result; and

(c) the number of institutions
whose degrees and diplomag were con-
sidered and the number of such of
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them as were recommended to be
accepted by Government?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Aszad): (a) Yes.

(b) All the recommendations of the
Committee have been accepted by Gove
ernment of India.

(c) The degrees and diplomas
awarded hy 25 private educational ins-
titutions were considered by the Com-
mittee. and those awarded by 6 of
them were recommended to be ac-
cepted by Government of India

THEFTS ETC. IN DELHI

231. Pandit Munishwar Datt Upa-t
dhyay: Will the M¢nister of Home
Affairs be pleased to state what are
the total number of thefts,
laries, dacoities and murder cases
the new colonies of Delhi in the years
1951 and 19527

The Minister of Home Affairs and
States (Dr. Katju):

Years Thefts Burplariss Dacoitias l’uﬂi‘r'

1851
1852

150
127

68 . 5
ki ve 1

. up to
11-10.52

REVENUE FrOM IMPORT DUTIES

232, Sardar Hukam Singh: Will the
Mtir:iuter of Finance be pleased to
-4 (- H

of

Government of Ind.ul
have taken in the matter; and

(c) whether any ha
been tubm.ittedksto demm:mnouls f::
unifying the ra
b 1an procedure for
The Hh.l’h: of Revenne and Ex-
penditure (Shri Tyagi): ra) A State-
ment giving the necesssary informa-
tion is placed on the 'I'a‘ble of the
’I'iouse' [See Appendix IV, anmexure
0. —
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(b) Presumab.y the Hon'ble Mem-
ber is referring to Sales Tax. If so,
the answer is in the negative.

(c) Yes. The proposals are em-
bodied in the Report of the Motor
Vehicle Enquiry Committee, which is
available in the Library of the House.
They are still under consideration by
the Central and State Governments.

GEOLOGICAL SURVEY OF INDIA

233, Shri Telkikar: Will the Minis-
ter of Natural Resources and Scieatific
Research be pleased to state:

(a) in which of the six circles
Hyderabad State.is included for the
purpose of Geological survey of India;

(b) whether the circle officers have
conducted any survey there; and

‘(e) if so, whether the report of the
survey is available?

The Deputy Minister of Natural Re-
amd Sciewtifie Research (Shri

g. D. Malaviya): (a) to (c). A
statement giving the information re-
quired is laid on the Table of the
House.
No. 12]
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ADvISERS To MINISTRIES

234. Dr. N. B. Ehare: Will the
Minister of Finanee be pleased to
state how many American or other
foreign experts are attached to each
Ministry as its Advisers?

The Minister of Revenune and Ex-
penditure (Shri Tyagi): A statement
is laid down on the Table of the House.
[See Appendix IV, annexure No, 13]

uwamcn ScHOOLS AT LOVEDALE AND
SANOWAR

235, Shri N. B. Chowdhury: Will the
Minister of Education be pleased to
state the amount of expenditure incur-

for the Lawrence Schools at
{.:;'l_eg;lgg and Sanowar for the year

The Minister of Education and
National Resources and BScientifie
Research (Maulana Aszad): A state-
ment is laid on the Table of
the House. [See Appendix IV, an-
ngxure No: 14]
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OFFICIAL REPORT
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HOUSE OF THE PEOPLE
Tuesday, 25th November, 1952.

The House met at a Quarter to
Eleven of the Clock.

UMR. SPEAKER in the Chair)
QUESTIONS. AND ANSWERS
(See Part I)

11-45 a.mM.

PAPERS LAID ON THE TABLE
CeENTRAL ExciSe NOTIFICATIONS

The Minister of Reven and £x-
penditure (Shri Tyagi): l}?beu to lay
on thg Table a copy of each of the
following notifications in accordance
with Section 38 of the Central Excises
and Salt Act, 1944:

(1) Central Excise Notification
?5?5'2 12, dated the 19th July,

Central Excise Notification
1;2;.213, dated the 2nd August,

Central Excise Notification
1;1&214. dated the 2nd August,

Central Excise
No. 15, dated the
1952, y

Central Excise
No. 16, dated the
1952,

Central Excise
No. 17, dated the
1952,

Central Excise
No. 18, dated the 9th August,
1952, _

Central Excise Notification

No. 19, dated the 16th August,
1952,

(2)

3)

Notification
9th August,

(4)

Notification

(5)
9th August,

Notification

(6)
gth August,

(7 Notification
(8).
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Central Excise Notification
No. 21, dated the. 27th Sep-
tember, 1952,

Central Excise Notification
No. 22, dated the 4th October,

1952,

Central Excise Notification
No. 23, dated the 6th October,
1952,

Central Excise Notification
No. 24, dated the 18th October,
1952. )

(Placed in Library. See No. P-79/52.]

(9)
(10)
(11)

(12)

INDIAN POWER ALCOHOL
(AMENDMENT) BILL—concld.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved yester-
day by Shri T. T. Krishnamachari:

“That the Bill to amend the
Indian Power Alcohol Act, 1948, be
taken into consideration.”

The hon. Minister was speaking when
the House adjourned. He may continue
his speech.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Yes, Sir. The point that was raised
by my hon. friend Shri Chatterjee
was that clause 4 of this particular
measure offends article 20 of the Con-
stitution in that a person who might
be convicted under the enactment...
(Interruption.)

Shri S. S. More (Sholapur): I want
to make a suggestion. The hon. Min-
ister is replying to the point of order
or the constitutional point raised by
my hon. friend Shri Chatterjee...

Dr. S. P. Mookerjee (Calcutta South-
East): There was no point of order.

Shri 8. S. More: I mean the legality
or validity of certain proceedings. I
believe that some of the other Mem-
bers may be able to emphasise that
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[Shri S. S. More]

point by adducing some additional
grounds. Therefore, will it not be
more. convenient to the hon. Minister
io reply to all the points in toto after
hearing the other hon. Members on
this subject?

Mr, Speaker: The point is that the
hon. Minister was on his legs when
the House adjourned yesterday. As
regards the other suggestion. I think
it will be better if, at the initial stage,
I give my own reactions, so that it
would clarify the position and we shall
be saved a lot of time which may other-
wise be taken in advancing arguments.

1 have gone through the proceedings
and the grounds urged by Shri
phatterjee. very carefully. Of Course,
in all such matters, there is scope for
dlf[erence of opmion and nobody can
claim that he is alone right. But
somebody’s decision has to be accept-
ed as final. Even after carefully read-
ing and re-reading the proceedings, I
have not been able to appreciate the
point raised by Shri Chatterjee.

Shri T. T. Krishnamachari: May I
meke a submission, Sir? If the Chair
will permit me to say so, I have con-
sulted the Attorney-General and I
may mention the point before the
Chair gives its ruling, again of course
if the Chair permits.

Mr. Speaker: I am at first giving my
reactions, and unless somebody has to
say something which must be said,
those reactions will be taken as my
ruling, but at present I am not clos-
ing the door but am keeping it a
little op:n. :

When we look at the nature of the
provision of clause 4, we can see that,
though .it speaks of validation of cer-
tain acts, it is, really speaking, an in-
demnity clause and as stated in the
statement of objects and reasons there
may be a possibility—it is a doubtful
point—of it being held that, there
being no declaration by law by Parlia-
-ment but the declaration being pro-
vided for in the 1048 Act itself, it is
just possible to argue—not necessari-
1y that any court will hold like that—
but it is possible to argue that the
particular provisions of the 1948 Act,
until the Industries (Development and
Regulation) Act, 1951, came into force
were not according to law, because
the Constitution provides that the
declaration should be by the Union in
pursuance of a law enacted by Parlia-
ment. Of course, this is word-spin-
ning of a very high order, but the
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possibility is there. It is likely, there-
lore, that some acts may have been
committed by the authorities in the
course of administration and the au-
thorities may be exposed to claims for
damages in respect of things that they
may have done in the bana fide belief
that they were acting under a proper
power vested in them by law. The
abjective of clause 4 is not that of
reviving all things done and in cases
where a doubt prevalls, holding them
to be perfectly legal or wvalid. The
object is to portect the officers from
legal proceedings. A man might have
been sentenced. He might as well sue
the magistrate sentencing him for the
wrongful finding or proceed against the
public prosecutor or the other officers
of the Government who were concerned.
It is not the case that something is to
be done now, Hon. Members will be
pleased to see that, over a year has
passed now from the date of the pther
Act and as between the commence-
ment of the Constitution and the In-
dustries (Development and Regula-
tion) Act, 1951, also there was an
intervening period. During that
period, under the belief that the pro-
visions of the 1948 Act were valid—
even though the power was not vest-
ed by a law of the Parliament—many
things have been done and it is only
to [give protection from prosecution
or from civil suits or suits for dama-
ges against those concerned with the
administration that, it appears to me
that clause 4 is now being brought
forward. In reading that clause, hon.
Members will see that it Hoes not stand
by itself and say that all these acts
are valid. It says—

« ..shall be as valid and opera-
tive as if they had been done,
taken or passed in accordance
with law,......"

It does not say ‘“they are validated
immediately”, but it says—

“shall be as valid and operative
as if they had been done, taken
o]:w pau’gd in accordance with

-

and the further provision is connected
by the word “and” and reads—

“and no suit or other legal pro-
ceeding shall be maintained or
contmued against any authority
whatsoever on the ground that
any such acts. proceedin or
sentences were not done. taken or
passed in accordance with law.”
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So, looking to the grammatical con-
struction of the sentence, the empha-
sis of the porvision, its objective and
language are clear, namely, to indem-
nity the officers who acted under a
bona fide assymption that all the
things that they were doing were valid
under the law as it existed. The ob-
jective is not to make the acts valid
in themselves, but to protect the offi-
cers, as if they were acting under
powers legally vested in them by law.
Therefore, it is a clear matter and I
do not see really how this point of
order can be urged. In many legis-
latiors we have been seeking to give
indemnity to officers who are acting
in similar conditions, whenever it is
kriown that there is a possibility of
a doubt as regards the validity of a
particular action. So, it is not really
a validating legislation but an indemni-
fying one. .

I think that “ome confusion has
arisen because of the way in which
the statement of objects and reasons
has been given. Para 2 of that state-
ment lays a wrong emphasis, to my
mind—I am open to correction by the
hon. Minister—when it begins by say-
ing “to validate all action taken etc.
€te.” To my mind, this is not a very
correct statement, because the attempt
here is to indemnify the officers. That
seems to be the objective to my mind,
and if the hon. Minister had begun
the sentence in that other fashion,
perhaps his point of order would not
have arisen. -

Now, if any hon. Member wants to
say anything, I have no objection but
I am clear in my mind that it cannot
be that kind of validating measure. It
is an indemnifying one. -

‘Shri N. C. Chatterjee (Hooghly)
This point was never made yesterday.
The clause as drafted aims at  two
things. Please look at the heading: it
is “validation of cetrain acts and in-
demnity in respect thereof.”

Mr. Speaker: I have no objection to
the hon, Member arguing, but any
time taken in that is not legitimately
applied. That is my reaction to it.
We are not arguing, as if in a court
of law. We are discussing a thing as
in a House.

Shri N. C. Chatterjee: What I want
to point out is this, The interpreta-
tion that you are putting on this clause
would whittle down the clause as it
stands and it would require re-draft-
ing. The clause as drafted is a com-
posite clause aiming at two things,
one, validation of certain acts of the
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executive authority—validation of pro-
ceedings and sentences, which might
have been passed during this period,
that is after the 26th January, 1950
and the commencement of the Act of
1951. That is the first part. There,
Sir, the language is (just omitting the
redundant expressions): “All proceed-
ings and sentences which have been
taken or passed during this period
from the 26th January, 1950 and the
commencement of the Industries (De-
velopment and Regulation) Act of
1951 shall be valid and operative as
if they had been done, taken or passed
in accordance with law”. This is
clearly giving retrospective effect and
validating retroactively all proceedinge
and sentences taken or passed during
this period.

I wouid have no objection, Sir, if
the hon. Minister makes it clear that
it is only an indemnifying clause. In
that case I would not have raised
the point. But as it stands only the
last part, “no suit or other legal pro-
ceeding shall be maintained or conti-
nued against ang authority whatsoever
on the ground that any such acts, pro-
ceedjngs or sentences were not done,
taken or passed in accordance with
law” is the indemnity clause.

Mr. Speaker: I may again invite
his attention to what I said. The
wording is, “shall be as valid and
operative as if they had been done,
taken or passed in accordance with
law”. Where is the occasion for doubt?
I do not think it requires any further

argument.

Moreover, this is practically a matter
to be decided by the Supreme Court
and not by this House here,

Shri 8. 8. More: The categorical way
in which you have expressed your
opinion, raises a sense of hesitation
in my mind. With all respect for your
opinion, I may state that instances may
oceur where during that particular
period a person might have been com»
victed and sen Possibly he may
have undergone the sentence. Now an
attempt is being made to validate the
sentence under an enactment which
was ‘not in existence at that particu-
lar time. I can certainly understand
our giving indemnity to a particular
officer. But validating the sentence
which is a sort of a blot on the person
concerned, is something which Parlia-
ment should not indulge in.

I can very well understand that all
our enactments are subject to scrutiny
by the Supreme Court, But that is the
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last remedy. If we could see the de-
fect or the lacuna on the floor of the

House are we not to correct it our-

to article 368, This is not a fair at-
tempt I may say.

Mr, Speaker: I do not attribute any
unfairness to that.

Shri 8. 8. More: This is another way
of amending the Fundamental Right
which has been guaranteed. Let the
Minister come forward with a measure
for amending the Constitution. But
in a measure like the Power Alcohol
Amendment Bill, amending the Consti-
tution in an indirect manner and
taking away the Fundamental Right...
12 Noon.

Mr, Speaker: All that argument
follows if one accepts the interpreta-
tion which the hon. Member is
to put on it. There is no such attempt
as he supposes, It ig a simple piece
of legislation, to my mind; and as 1
have stated, simply because a doubt
is expressed, I am not going to kill
a Bill by taking on me the responsi-
bility of deciding that the provisions
of the Bill are not valid.

Shri 8. 8. More: Can't the hon. Min-
ister at least not defer it and apply
his mind?

Mr. Speaker: He may, if he likes.
1 have no objection. He may even
withdraw the Bill, if he likes. But so

far as the Chair is concerned, it has -

to proceed with the Bill. If any amend-
ment is considered necessary, I shall
certainly allow it, even without notice,
ided it is an agreed amendment.
at can be done, I will not allow
any new amendment. But I am’ abso-
lutely clear in my mind—though I ad-
mit that I may be wrong—no human
being can claim that he is always right.
But I do not go to the length of inter-
preting this ‘o the extent or in the
manner in which it has been done by
some hon. Members of this House.

I think that disposes of the point of
order.

would not valid and it is that re-
mote doubt that we want to clear by
this provision. Fact the posi-

o?entinn on the 1st of March, 1952 in
17 tehsils in Punjab and later on l','l"h:

operation of the Power Alcohol ad-
ministration in other States has been
done by the Acts which have been en-
acted by the States.

ed a notification by which the United
Provinces Act was superseded. As you
have very rightly remarked on the 8th
of May the notification promulgating
the Industries (Regulation and Dévelop-
ment) Act took away all vestige of
doubt in regard to this declaration.
The gerlod really is from the 1st of
March to the 8th of May. It is a very

gated this Act in nineteen tehsils in
Punjab and a few in Vindhya Pradesh.
I am assured, Sir, that no prosecution
has been launched. But even so, mwy
legal advisers felt that the language
which has been used in clause 4 is the
normal language which they use and
as you rightly put it, the emphasis is
not so much on validating actions in
of executive officers, as on Indemni-
fying those persons in authority who
have initiated proceedings and who
have been the cause of sentences if
any have been imposed.

My {feeling was that this does not
attract the provisions of article 20 of
the Constitution. Article 245 amnly
covers an action on these lines which °
you have held as legitimate. 1 did
ask the Attorney-General if he could
possibly come and help the House in
this matter, so that he could explain

the legal position. But, unf. ately
e e PO on et In The’ Supreme
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Court‘md he could not come and he
has given Government the benefit of
his advice.

I understand that there has been no
sentences passed under this measure.
So, the provisions of article 20 cannot
be invoked, even granting it could be
invoked in the Supreme Court, because
no sentences have been passed. But
that is neither here nor there. It is
only a question of indemnifying some
of the acts that have been taken under
thig Act between the 1st of March and
the 8th of May. I do not think ordi-
nasily any criminal intent or action
was involved because this Act merely
empowers us to compel oil companies
to fix a certain proportion of power
alcohol, That is the operative portion
of this Act. But as the House knows
very well we cannot limit indemnity
to any important activities within our
knowledge. It may be there are many
other things not within the know-
ledge of Government.

It is a {fairly all-embracing pro-
vision. Novertheless, I am assured
both by the Attorney-General and
General and my legal advisers that the
position envisaged by the hon, Member,
Mr. Chatterjee, is not there and we
have done nothing seriously
wrong, nor do we attract the provi-
sions of articlegs 20 of the Constitution.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt—South West cum
Bareilly Distt.—North): Sir, I rise to
extend my whole-hearted support to
this Bill. This measure is of particu-
lar importance to the States of Uttar
Pradesh, Bihar and indeed to all
places where there is sugar industry.
The House is aware that this country
is gravely in shortage of petrol. Happi-
1y in power alcohol we have a material
available in this country which is a
substitute for petrol. There have been
schemes and proposals to make
synthetic petrol, and the schemes
have been shelved only ' because
they involve large amounts and will
take long periods of time.

[MR. DEPUTY-SPEAKER in the Chair]
In view of these difficulties, is It
absolutely necessary—that we should
give more attention to this industry
which is ready to offer you a substi-
tute for petrol—and that at com-
paratively cheaper rates.

At present we have an installed
capacity of ten million gallons of power
alcohol., But unfortunately, owing to
the lack of market, we produce only
five million gallons of power alcohol.
That means that though the installed
capacity is there. the factory is idle
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for fifteen days in the month. Not only
that. We have an installed capacity of
ten million gallons, but we can increase
it almost to 30 million gallons a year.
That means to the extent of 30 million
gallons of power alcohol we are free
from the obligations of foreign ex-
change. I would like to tell the
hon. Finance Minister that he will
not only save a large amount of foreign
exchange but will also get a large
amount of excise revenue.

The House must be knowing that
power alcohol is a by-product of the
sugar industry. It is manufactured out
of molasses. The molasses at present are
going abegging, There is no market
for them. Molasses are being sold at
eight annas a maund. The House will
be interested to know that one maund
of mollasses can produce almost two
gallons of power alcohol. It is a pity
that we are wasting such a valuable
commodity, and the factories find it
difficult to dispose of their rgw material
out of which power alcohol is manu-
factured. With this end in view the
Bill comes forward witk a measure
which will extend its operation to the
whole of India and create a market
for power alcohol.

In passing I would like to say that
I was a little surprised that within
this Bill there has been a clause “ex-
cept the State of Jammu and Kash-
mir”. I do not know why the neces-
sity of this exclusion arose. Now it
has become almost a fashion to ex-
clude Jammu and Kashmir from the
purview of our legislation. This cre-
ates a painful impression that the con-
stitutional position of. Kashmir is
hardening into a separate entity.
However, that is just a passing re-
mark.

As far as this power alcohol is con-
cerned, it is mixed in petrol in the
proportion of 4 to 1. That is to .say,
four gallons of petor] added to one
gallon of power alcohol is as effective
as petrol itself. That means we can
increase the output of petrol, without
importing petrol, by 20 millon gal-
lons a year if we care to instdl a few
‘more factories. Ten million gallons is
the installed capacity today and it can
easily be doubled,

With this end in view I extend my
whole-hearted support to this measure.
Wo are short of petrol and petrol |is
a commodity of national importance
and power alcohol as a substitute
is a commodity of national importance
and therefore Sir, Bill should
receive whole-hearted support of thin

‘House.
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Shri Bamsal (Jhajjar-Rewari): Sir,
this 1s a very innocuous and small
measure and I therefore have no in~
tention of wasting the time of the
House or of making

says that “no person shall manufac-
ture power alcohol from any substance
other than molasses or such
substance as may be specified by the
Government of India”. To my know-
ledge no other substance has been
specified so far. But the Seminar,
while discussing the possibilities of the
alternative sources from power alcohol
could be manufactured, recommended
that in Indga there are a number of
other articles from which power alco-
hol could be extracted, and one of
them was bagasse and the other was
tapioca. 1 wonder if the Commerce
and Industry Ministry is looking into
this recommendation and thinking of
issuing a notification under section 4
of the principal Act. Because, as my
hon. friend Mr. Pande has said, power
alcohol is a very important industry
in our country, particularly because
we have no natural deposits of petrol
and therefore to a very large extent
we have to depend on this commodity.

1

We are producing at present in our
country six to peven million gallons of
power alcohol. I understand the installed
capacity is about 18 million gallons—
and not ten million gallons as Mr.
Pande said. I want to enquire of the
hon. Minister as to why it is that we
are able to utilise only one-third of
our capacity, Have the excise duties
or the vexatious prohibition laws in
some of our States anything to do with
it? I wag told that in Bombay the dis-
tillerles have to a lot of
difficult in manufacturing and mar-
keting alcohol. After this in-
dustrv’s coming under the purview of
the Central Government, I would en-
ouire of the Commerce and Industry
Minister as to what would be the res-
pective jurisdictions of the State Gov-
ernments and the Central Government
partirularly in the application of the
prohibition laws.

“Then, Sir, another point that has
been raised in the press is that the

e:éindutylnmrcmmtrymtothe'
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disadvantage of the power alcohol in-
dustry, because this excise -duty is
being charged almost at the same rate
on power alcohol as on petrol. Again,
pewer alcohol is manufactured in the
interior while petrol is imported at
the port towns. It therefore happens
that the excise duty on power aicohol
and heavy transport charges come to
stand in the way of the proper market-
ing of thig commodity in port towns.

Another point to which I would like
to invite the attention of the Commerce
Minister is this. I was told some time
back—I cannot vouchsafe for its ac-
curacy—that some of the foreign com-
bines which are having the sole mono-
poly of petroleum in our country are
not acting with that speed which is
necessary in the matter of admixture
of power alcohol with petroleum pro-
ducts. After all, it is they through
whom this commodity can be market-
ed, and if they are not able to provide
the mixing facilities or the storage
facilities for this article, this ind
will remain under a perpetual handi-
cap of these big combines. I would
therefore reauest the hon. Commerce
Minister very earnestly to look into
this and, now that the whole industry
has come within his purview, to de-
vise ways and means of expediting

"the mixture and sale of this commodi-
ty.

In passing I would refer to another
industry which has been under the
consideration of the various panels
and also of the various Ministries
for a long time. I refer to the manu-
facture of petroleum products from
coal industry. I think. Sir, the time
hags come when, despite the heavy
financial outlay that we will have to
incur on that industry, some serious
steps should be taken and we should
make some headway in that direction
also. With these few remarks I wel-
come this Bill and 1 would appeal to
the hon. Commerce and Industry Min-
ister to look into the problems of this
industrv with sympathy and also with
expeditiousness that characterises all
his actions.

Shri R. N. 8. Deo (Kalahandi-Bo-
langir): I am sorry to say that there
has been some confusion ahout the
point which mv hon, friend Mr, Chat-
terfee raised yesterday. There was no
oruestion of order that he had raised.
His remarks were made in the course
of the general debate on the meaure
and he had pointed out the difficulty.
rather the constitutional difficulv, for
the consideration of the hon. Minister
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and also for the consideration of this
House. There was no Question of any
ruling from the Chair involved in this
maltter but Sir, the hon. Speaker made
it clear that he had given his reactions
on the subject which were to be treat-
ed as his remarks, preliminary remarks,
and his intention was not to close the
door on the discussion if anyone had
aunything to say on the subject. Now,
Sir, this Bill, as pointed out by the
hon. Minister yesterday, consists of two
parts, the first part seeks to extend
the Indian Power Alcohol Act of 1948 to
all States, that-is including Part B States
and the other is 'a minor amendment
to bring the language of section 2 in
line with the provision in entry 52 of
the Constitution, in Schedule 7 of
List I of the Constitution. The
second part consists of clause 4 which
seeks to validate and indemnify cer-
tain acts performed under the old Act
of 1948, Now, Sir, the point that was
raised by my hon. friend Shri Chatter-
jee was that this is irregular as it
goes against the Constitution, particu-
larly article 20 (1) of the Constitu-
tion and in the course of the reply to
that point, the hon. Minister suggested
that this is not the proper forum to
raise that point and he also referred
to the usages of this House as laid
down by the hon. Speaker. Obviously
the hon. Minister was referring to the
rulings of the hon. Speaker on points
of order questioning the validity of
any Act or the regularity of any Act
but Sir, if I remember right, the rulings
of the Speaker do not debar Parlia-
ment from considering the constitu-
tionality of any measure. The point
involved here is whether it is within
the powers of the Parliamenf to en-
act this measurg and whether it would
be proper for it to do so.

Shri T. T. Krishnamacharli: On a
point of order. Sir, it looks as though

the hon. Member is reopening
whole question which has been settled

by the Speaker. I am perfectly wil-

ling. Sir, to discuss this matter, it

necessary. 1 think the hon. Speaker's
decision was that there need be no
further discussion on the subject.

Skri R. N, S. Deo: My point is that
the hon. Speaker gave his ruling as
a provisional one. Has it to be taken
rather as an obiter dictum and not as
a final ruling? He made it clear that
it was not closed.

Shri T. T. Krishnamacharl: Is that
position correct? Sir, may I ask if
the hon. Speaker’s ruling on this garti-
cular matter is only an obiter dictum
and not a ruling? I would like to be
enlightened. . '
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Shri §. S. More: Nobody sought a
ruling. Even Mr. Chatterjee did not
raise a point of ruling?

-

Mr, Depuiy-Speaker: I was not pre-
sent here. I will look into the pro-
ceedings. Whenever an objection is
taken to the jurisdiction of the Parlia-
ment either because a particular item
is not an entry relating to the Union
List or 1s otherwise, it has always been
held that it is not for the Chair to give
a ruling but that may be taken into
consideration by the House for the
purpose of throwing it away, and
therefore it is not as if the ‘Chair is
competent. On a prior occasion, i.e.
when the Deshmukh Act came up, it’
was rujed that the Chair would not
take the responsibility of ruling it
out, that it might be taken into con-
sideration by the Parliament io throw
it out, Therefore it is open to the Par-
liament to consider. It is equally open
to any hon. Member to place the views
for and against before the Parliament.
Parliament is supreme. The Chair will
not take the responsibility.

SBhri T. T. Krishnamachari: I am
very sorry, Sir, but I thought my
limited understanding of language,
may probably be the way of my in-
terpreting what the hon. Speaker said
in the morning but I thought that he
definitely said that discussion on- this
matter need not be allowed. I thought
more or less it was fairly a definite
answer,

Mr. Deputy-Speaker: When an hon.
Member was referring to it......

_8hri T. T. Krishnamachari: The posi-
tion was, I was on my feet trying to
explain a matter that was r by
the hon. Member, Mr. Chatterjee and
then the hon. Speaker intervened. He
said the interpretation of a particu-
lar provision at any rate did not permit
any argument raised. He said it was
always an understanding here that the
appropriate forum for this matter is
somewhere else and the point need not
be stressed, That is my understand-

. ing. The hon. Member has come well

prepared and he says we must have
the benefit of his views. I have abso- ,
lutely no objection. The only thing
is that I have again to reply to that
point. I shall be more or less im-
pinging on what I think a constitu-
tional propriety namely that after the
hon. Speaker has more or less defined
the limit of a discussion, I should be
going beyond it. That is my difficulty.
I am perfectly willing to listen 1o
anything that has been said.
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Mr. Depaty-Speaker: I understand
the hon. Speaker did not give it as a
ruling treating it as a point of order.
As a matter of fact, from the prece-
dends, I can say that the Speaker
never takes the responsibility of deci-
ding that matter. I understand, hew-
ever, that the Speaker said that the
point seems to be so0 clear so far as
we are concerned, and we need not
spend much time over this matter.
That is his opinion.

Shri 8. 8. More: Are we to take it
as his advice or.........

Mr. Deputy-Speaker: Why is the
hon. Member so impatient? He may
wait and hear what I say.

Shri 8. 8. Mote: I am sorry, Sir.

Mr. Deputy-Speaker: ﬁe, no doubt,
said that the ultimate authorit in
these matterg is the Supreme Enm

swered this point, he need not un-
necessarily take the time of the House.
The House will remember what the
hon. Minister has said. If he perchance
thinks that he has to place these argu-
ments again, certainly, I am prepared
to allow him to do so. The hon.
Member may contiune. Having re-

to the manner in which the point

ready advanced, if the hon. Member
still feels that he is going to convert
the House. certainly, let him do so.
T do not want to stand in his way. -

Kumarli Annie Mascarene (Trivand-
rum): On a point of order, Sir, can
allow any Bill to be ruled

democracy
to shape- by a ruling from the Chair?

Mr. Deputy-Speaker: It is momu-
cal. I have -lrcu'l.ﬂ'lﬂd that Chair
does not take responsibility of
doing that.

Pandit Thakur Das Bhargava: (Gur-
gaon): The Chair can certainly dec
the point of order.

Mr. Deputy-Speaker: The Chair is
bmmdtodutdecemmmmoonc

allow proceedings to go on. Bu
gceﬂ:hmltml.itdmnotukathe

responsibility. It allows the House to
decide one way or the . is
always the case.

@hri T. T. Kriskmamacharl: If the
<on. Member has wrepared his speech
and insists on speaking...

3

Alcohol (Amendment) 1150
Bill,

Shri R. N. 8. Deo: I want to
the hon. Minister.. fasure

Mr. Deputy-Speaker: If there are
any new points which were not placed
by the hon. Mr. Chatterjee, a retired
Judge and an eminent advocate of the
Supreme Court, if the Maharaja thinks
that he can add to his arguments, he
can certainly do so and the House will
hear him.

Shri R. N. 8. Deo: I wish to assure
the hon. Minister and also the House
that I am not in love with my voice
that I should simply want to speak
for speaking’s sake. Nor have I got
up to oppose this Bill for opposition’s
sake, 1 am going to point out certain
constitutional dificulties because 1 con-
sider that it involves a matter of

principle. .

Mr. Deputy-Speaker: True, true.
The hon. Member will also bear in
mind that no hon. Member should
either repeat what he has said,, nor
repeat what others have sald except
for the purpose of emphasis, as oc-
casionally it happens, that one other
hon. Member also makes that state-
ment. If once again all those argu-
ments are placed before the House, it
will be repetition

Shri R. N. 8. Deo: The point involv-
ed here was whether it is proper to
pass a retroactive law .

Mr. Deputy-Speaker: Any fresh
arguments on this point, the House
will hear.

Shri B. N. B. Deo: A question has
been raised about the proper time for
raising-this point. The hon. Minister
said that after this Bill becomes law,
that would be the proper time and
another forum would be the proper
forum for raising this auestion. I
wish to submit to this House that ac-
cording to the......

Mr. Deputy-Speaker: Why labour
this point ? I am going to allow dis-
sussion.

Shri R. N. 8. Deo: Article 12 of the
Constitution defines State as including
the Government - and Parliament of
Indis and the Government and the
Legislature of each of the States and
all local or other authorities. Under
article 13 (2), it is laid down that—

“The State shall not make any
law which takes away or abridges
% ri:hnts coni!rreﬂ by this part

This point has alresdy been briefly
mentioned byn-w hon. friend Mr, Chat-
terjee. But, from the reply of the hon.
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Minister it appears that he relied” only
on the last part of this clause (2) of
article 13 which says:

"‘......u? law made in contra-
vention of this clause shall, to the
extent of the contravqnﬁon. be

His suggestion is, let us pass this Bill,
and if it contravenes the provisions
of the Constitution, it will be declar-
ed void by the Supreme Court. But,
he has forgotten to consider the first
part of clause (2) which lays down...

Mr. Deputy-Speaker: Is it necessary
to labour the point? If there are any
Ifresh arguments to show that- the
House is going to pass legislation on
the face of it void......

Shri R. N. 8. Deo: That is exactly
t.n}y point, That is what I am coming

Mr, Deputy-Speaker: If the hon.
Member is coming to it he must have
come to it already. Every rminute of
%ﬁ :lme tct':t the House oifs so valuable.

at is the meaning what
the hon. Minister has ui:ﬂnlf there
are any fresh arguments to show that
We are palpably undertaking certain
legislation which is on the fact of it
void, let the hon. Member adduce them.

Shri R. N. 8. Deo: I am drawing the
attention of the House to the first
3! clause (2) of article 13 which s
own:

“The State shall not make any
law which takes away or a
the rights conferred by
Part......"

That is Part III of the Constitution
1 down Fundamental Rights.
Article 20 is a part of the Fundamental
Rights. My point is that if inadvertently
this House passes a law which is a con-
travention of the provisions of the
Constitution, then, of course, the Sup-
reme Court will be the proper forum
for declaring it as void. But, why
should this House pass a measure
knowing that it is wrong? That is
my submission. That is why I suggest
that this House is the proper forum
for deciding this question, before en-
acting this law.

As regards the interpretation of
clause 4 of this Bill, the hon. Speaker
has suggested that it is only. an in-
demnifying clause and not a validating
clause. He .pointed out that the em-
phasis of that clause is on indemnity
and he drew the attention of the House

to the words:
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“.....shall be as wvalid~ gpd
operative as if they had been
done, taken or Puud in accord-
wnce with law..."”.

Now, this wording had to be put in
this phraseology because there was
no possibility of eur declaring that 1t
is valid according to law. Since a
doubt has arisen and the hon. Minister
also admits that it is somewhat doubt-
ful whether a declaration under sec-
tion 2 of the Act of 1948 was in force
or not, we could not simply declare
that it is valid according to law.
Therefore, it has to be necessarily put
in this language, ‘as if they had been
done...... in accordance with law’. This -
is legal fiction and this phraseolo
does not really make it clear that
intention is only to indemnify. As a
matter of fact, as Mr. Chatterjee has
pointed out, it is also validating all
the acts taken under the old Act. The
hon. Minister has pointed out that
really the question is limited to the
period between 1st March, 1952 and
8th May, 1952, the date on which the
Industries (Development and Regula-
tion) Act came into force. The pe:nod
is very small and the hon. Minister
has also pointed out that so far as
his information goes, there have been
no sentences or conviction within that

period.

Buttvl;r: v:g:ld like to be further as-
sured t Te are no ' cases,
nor is there any likelihmroceed-
ings being started for action done with-
in that period in contravention of the
old Act. Therefore, if the hon. Min-
ister agrees with the view that the in-
tention is only to indemnify and not
to validate those acts..  then there
should be no difficulty on his part to
accept the amendment to clarify this
position—of course, we have already
submitted amendments and we will
take them up at the next stage—but
if, as the hon. Minister says, it is
simply because it is the usual form that
he wants this House to pass this Bill—
rather this clause—then, I submit that
since a question of principle is in-
volved, passing this Bill, or rather this
clause, in the form in which it has
been moved would amount to valida-
ting acts which were not actually
offences on the date when they were
committed, and that would be viola-
ting article 20 of our Constitution. I
submit that the House should not pass
this knowingly. If it was a question
of our having passed it inadvertently,
then it would have been different. I
admit that the Inflammable Substan-
ces Act of 1952 to which the hon. Min-
ister has made reference, does contain
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such a clause, Section 6 of that Ac
is exactly similar to clause 4 of thi
Bill. but I submit that on that occ
sion, this point was not rai in
House, und therefore, the House pass-
ed it without knowing its irhplications.
Now that the specific question has been
raised and the matter has been brought
to the notice of the House, 1 most
humbly submit that the House should
not knowingly pass this clause as it
is, as it would amount to our knowing-
ly enacting something which’is against
- the Constitution.

i g

§3E

Shri U. M. Trivedl (Chittor): Sir, on
the discussion of the point of order,
certain words which come out from the
mouth of our hon. Speaker have given
an impression to the House that the
interpretation that is being sought to
be put by some of us on thig provision
of clause 4 is not possible, and because
of this the House is likely to be mis-
led. With the greatest respect in
which we caa hold our

that the old days before 26th January,
1850 are gone.

Ex post facto law was never liked
by the various Constitutions of the
world. It was not liked by the funda-
mental principles of international law,
vet we used to make ex post facto law,
and we could make it in such a
manner as to specifically and clearly
lay down that an offence which was
not an offence on a particular date of
its commission may still be made an
offence by virtue of a on which
we may enact hereafter, but it is not
so under our present Ccnstitution. Our
present Constitution has given us a
very valuable right by providing in
article 20(1) that:

“No person shall be convicted of
offence except for violation of
a in force at the time of the

It is very well for the hon. Min-
ister to say that there hnno chance

ng
fully well what rights have been ex-

tended to us by thig Constitution, we
cannot undertake this responsibility
of just brushing aside a very valu-
able provision of fundamental rights
granted to us. The fundamental
right says-that no er post facto law
can be made, and here we are coming
out with a legislation which deliber-
ately states that we make exr post
tacto law. Can we make it? hat
is the proposition before us. Article
13(1) may be kept aside for the mo-
ment, but we have to see that we do
not over-ride the far-reaching provi-
sions of atricle 20(1). '

The hon. Minister has been kind
enough to suggest to us that he had
consulted the Attorney-General, and
that he had asked the Attorney-Gen-
eral to address the House on this
point. It would have been much
better if the learned Attorney-General
had come down here and placed
before us his arguments as to how
he can put an interpretation on the
provision of clause 4 when the clause
reads like this:

shall be maintained
or continued against any authority
whatsoever on the ground that
any such acts, proceedings or
sentences were not done, taken or
passed in accordance with law.”

We are not concerned with the other
oconjunctive provision, We are con-
serned with the first provision which
is like this:

That is to say, the law which is now
being made which will provide for the
provisions of clause 4 under the
Indian Power Alcohol (Amendment)
Bill, 1852, provides that all past sen-
tences or porceedings would be simply
treated as if they are valid, In other
words, under the law that Is now
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being made, a particular Act which
was not an offence under the old law,
will be treated as an offence. In
other words, the retroactive provi-
sions of clause 4 are brought imn
before us. Are we going to agree
to this? Supposing a man's case is
pending before a Court, and the
Court is going to decide that the pro-
vision that was there was ultra vires
and invalid, are we going to make it
valid by this? I know fully well that
the Courts will not agree .to it.
Courts will certainly come to their
own conclusion, but apart from that
when we have got a provision of law
that Parliament shall not make a law
which is going to do something
which offends against the very funda-
mental rights which have been grant-
ed to us, are we, sitting here with
our e open go to pass an Act
whereby we take away simply
because the hon, Minister refuses to
proceed without it. Are we going to

agree to a to set aside the
fundamental ts which have been
granted to us?

It is in these words I appeal to this
House and to the hon. Minister to look
at it and come to the conclusion
whether it is for us to proceed with
this retroactive provision knowing
what the consequences will be, I am
not against the measure. I support
it, but I say it is certainly our duty
to protect the fundamental rights that
have been granted to us by our Con-
stitution, and we must keep that in
mind before we proceed with this
measure,

Shri T. T. KErishnamachari: It is ra-
ther very painful to start all over
again. The big gun has ceased and
the sniping has commenced, and I
am afraid there is not much use in
my traversing the ground over again
to reply to this sniping. My hon
friend who just sat down—a very
eminent lawyer he is, and I have no
doubt about it—s to us about
retroactive laws, suppose hon. Mem-
bers of this House carry with them a
book by a gentleman called Mr. Basu
who has written ' a commentary on
the Constitution of India. I would
like to say that I do not attach very
fuat importance to this book general-

Dr. 8. P. Mookerjee: Why? He is
not a big gun?

Shri T. T. Krishnamachari: I do not
see why anybody should get excited
about it. I would like to refer the
hon. Member who . just sat down to
page 527 of this book in relation to
article 245 of the Constitution, and
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since I have been challenged, I would
ask him- to read that page?

Mr. Deputy-Speaker: What does
he say there?

Shri T, T. Krishnamachari: It says
that article 245 does permit retroactive
laws, excepting as they offend article
20 of the Constitution. So this gen-
eral question of a general tirade
against retroactive laws is not correct
Very possibly the hon. Member intend-
ed that all this should apply in regard
to particular provisions in a Bill
which are retroactive in nature. Any-
way, retroactive laws are permitted,
and that is why we have put in this
provision.

When the hon. Speaker raised this
question, I have said that the posi-
tion really is that it is an indemni-
fying meaure. And the hon. Speaker
very rightly pointed out the miscon-

Shri U, M. Trivedi: On a point oi
order. Does the fon. Minister state
that 'artu.-le 245 of the Constitution
permits retroactive laws?

Shri T, T. Krishnamachari: I sug-
gested to the hon. Member to read
what is said on page 527 of that
book, in respect of article 245.

Mr. Deputy-Speaker: What is
stated there is that restrospective
legislation can be passed under certain
circumstances which do not conflict
with the fundamental rights.

Shri T. T. Krishnamachari: I have
consulted the Attorney-General, and
apparently some hon. Members would
like to kmow his views, and I shall
read them. Unfortunately I . could
not get a copy of the book to which
he has referred, and [ understand
that all the books are with the Judges
of the Supreme Court, and it is im-
possible for us to get in touch with
the Supreme Court.

The note by the Kttomey—Generai.‘
reads thus:

“1. The provision in clause 4 of
the Bill that ‘all...sentences which
have been...passed.....during the
period...shall be as wvalid and
operative as if they had been...
passed in accordance with law’
doen- not appear to me to_ contra-,
Eene article 20(1) of the Constitu-

on.

2. The Constitution prohibits =a
conviction by the Court in respect
of any aet which was not an
offence under a law in force at the
time of the commission of the act
charged as an offence, The clause
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does not enact a prohibition
against the legislature from enact-

what may be called an ex
post l{m laws. In thig

As 1 said earlier, I could not give
the House the benefit of the quotation
from Willis’s ‘Constitutional Law’,
page 516, because I could not get a
<copy of the book.

I said that factually nothing exists,
to the knowledge of the Government.
If something does exist outside the
knowledge of the Government then
all the acts done by executive officers
or their participation in the -
ings or sentences passed by judi-
clary, acting under the bOng fide
presumption of the 1048 Act as
ative, are sought to be indemnified.
The hon, Member is perfectly at liber-
ty to go to the proper forum and say
that a convict is undergoing a sen-
tence under an Act, the ality of
which is doubtful, and re that
man must be released. That is a
point which poses merely a legal
conundrum, because as I said actually
in point of fact, within the range of
our knowledge, not even such conun-
drum can be raised before the proper
forum. I do not want to tire the
House in regard to a matter where I
think, having expressed the views of
the Attorney-General, I have nothing
further to say. i

LY

One or two other points were rals-
ed by hon. Members on this measure.
I quite agree that it is of an impor-
tant nature, and I think the very rea-
lisation of its importance was made
by my hon. friend Dr. Syama Prasad
Mookeries to pass this legislation
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was in office. It is true that
e ‘not gone as far I think as
at that time. As I told
earlier, the lication of
re to States which had al-
asure of this nature on
tatute Books, has just now
for instance, we have
the Uttar Pradesh

S§FIEEEs
sggiggggs
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o

It all depends on how You look at it.
But I think there is what is called
an ultimate physical capacity, and I
understand from the expert that 25
million gallons of power alcohol can
be produced, on the basis of a pro-
duction of 400,000 tons of molasses
per annum. We have therefore a
long way to go, because we are well
nearabout only one-fourth of what
we can produce. '

Some doubt was raised by hon.
friend Mr. Bansal about prohibition.
I think actually prohibition and power
alcohol are very good friends. "If
people would not consume alcohol
then it is available for industrial
purposes. So, anybody who is inter-
ested in the development of the power
alcohol industry must also be &n
ardent supporter of prohibition. But
we have not yet tapped the resources
that have been left untapped, because
of prohibition laws in Bombay and
Madras. A reference was made to the
possibilities of this industry being
developed in Bombay, and the Govern-
ment of Bombay have a distillery at
fhalslk. and it istoth;iuntentlm to u.lle

s ery uce’ power -
cohol. But unfortunately the ques-
tion of costing enters the fleld, and
they find that on the basis of the cost
of molasses and the. cost of their
transport to Nasik, and their bel
made into power alcohol, they are well
above the economic cost which will
permit of an oil company to purchase
this alcohol. But we are trying to find
wavs and means of overcoming this
difficulty. ‘I also understand that in
Madras, Parry & Co., who are very
big distillers, are intending to utilise
their distillery for the production of
power alcohol, and I think the Govern-
ment of India having taken this under
their wing. probably some progress
might be made.
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Some doubts were also raided as to
the fleldg ih which the Government
of India and the State Governments
could operate. I think there is hardly
any treuble about this, because the
Government of India lays down the
policy, and probably does exercise
some kind of control, and the State
Governments have uniformly been co-
operating in administering these con-
trols; so, I do not think any conflict is
likely to arise.

L

Another point that was raised by the
hon. Member from Uttar Pradesh who
made a complaint of it was that we
are excluding Jammu and Kashmir,
from the purview of thig legislation.
I would invite his attention to article
370(1)(b), as against which we have
no other course but to exclude Jammu
and Kashmir from the purview of such
legislation.

Sir, I think I have answered all the
points outside, the constitutional
point that has been raised to . the
satisfaction of Members. So far as the
constitutional point is concerned, it
hon. Members still persist in having

doubts, well in some cases we are-

not able to remove doubts and
I must allow those doubts to remain.

Mr. Deputy-Speaker: The question

is:

“That the Bill to amend the
Indian Power Alcohol Act,' . 1948,
be taken into consideration.

The motion was adopted.

Mr. Deputy-Speaker: We have fully
discussed the measure. I will put
clauses 2 and 3 together.

The question is:
“That clauses 2 and 3 stand

part of the Bill.”
The motion was adoptgd
Clauses 2 and 3 g;:ﬁe added to the

Clanse 4.—(Validation of certain acts
and indemnity in respect thereof.)

Mr. Deputy-Speaker: Regarding
clauge 4, I am not going to allow argu-
ments to be repeated. The amend-
ment of Shri R. N. S. Deo is out of

order.

Shri R. N. 8. Deo: I want to move
the alternative amendment, Sir.

I beg to move:

In b.‘e 1,—

(1) Line 14, for ‘All' substitute:
“No suit or other legal proceed-

m& shall be mlintainectlh or!it’eon‘g;

n against any autho :

(ii) lines 22 to 25, omit:

“shall be ag valid and operative
3ﬂtheyhadbeendone.taken
in accordance with law,
no suit or other legal proceed-
SRR Basinit my MtORLy BHGE
n ag any au wha
soever”,

Sir, I do not want to take up the
time of the House in repeating the
arguments. The hon. Minister hag al-
ready made clear that the iatention
is only to indemnify, net to validate,
acts, If that is correct, he should
have no hesitation in accepting this
amendment, because the amended
clause would indemnify &all actions.
taken by any authority and there is
no necessity, in my opinion, for vali-
dating those acts. All that is intend-
ed is to indemnify the officers who
might have acted in good faith. If
that is the intention, this amended
section would serve the purpose.

Shri P. T. Chacko (Meenachil):
What about amendment No. 1, Sir?

Mr. Deputy-Speaker: To clause 47 It
will come in the end.

Shri T. T. Krishnamachari: Sir, I am
advised by my legal adviser that T
cannot accept this amendment and the
clause had better remain as it is. I
am, therefore unable to accept it.

Mr. Deputy-Speaker: I will put it to
the vote of the House. The question is:

In page 1,—
(i) line 14, for “All" ‘substitute:

“No suit or other legal proceed-
ing. shall be maintained or conti-
nued against any authority, for
any”; and

(ii) lines 22 to 25, omit:

“shall be as valid and operative
as if they had been done, taken
or passed in accordance with law,
.and no suit or other legal pro-
ceeding shall be maintained or

continued against any authority
whatsoever”.

The motion was negatived.
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Shri 8. 8. More: It is time, Sir.
Shri P. T. Chacko: I beg to move:
In page 1,—

(i) line 22, for *“as” substitute
“deemed to be". .

(ii) line 23, for "“and no" substi-
tute “for the purpose of any”.

(iii) line 24, omit “shall be main-
Itained or continued”.

When these alterations are made.
the clause will read like this:

“All acts of executive authority,
proceedings and sentences which
have been done, taken or passed
with respect to. or on account of
power alcohol during the period
<ommencing on the 26th day of
January, 1950, and ending with the

- commencement of the Industries
(Development and Regulation) Act,
1951 ¢ of 1951), by the -
‘Government or by an officer of the
quernmept or by any other
authority in the belief or purport-
ed belief that the acts, proceedings
or sentences were being done,
taken or passed under the Indian
Power Alcohol Act, 1948, shall be
deemed to be valid and operative
as if they had been done. taken or
passed in accordance with law for
el g R X
e ag a
auth:‘:;ityth whatsoeverch on tl!:{
grou at any such acts, pro-
ceedings or sentences were not

done, taken or passed in accordance
with laws.”

1 only wish to point out one matter.
This clause has been already debated
upon and in the debate it has been
made clear, Sir, that the intention of the
Government is to y the officers
and not to validate any conviction or
sentence which might have taken
place under a mistaken notion of law.
As the clause reads now, there is no
‘doubt that it gives an interpretation by
‘which convictions and sentences which
‘have already taken place might also
be validated by this section. My pur-
pose in moving this amendment is to
remove that state of suspense, I may
say, and clarify the position. If the
Government wants only to indemnify
‘the officers, I think it is sufficient to
say that all acts, sentepces and pro-
<eedings may be deemed {o be wvald
and operative for the purpose of a
legal proceeding or suit against any
officer or authority concerned, If the
clause is amended in that way, the
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purpose of indemnifying any officer is
secured and at the same time any
sentence or conviction which might
have taken place under a mistaken
notion will not be validated by this
section.

Sir, I do not want {o take any more
time of the House. This is the pur-
pose of my amendment. I request the
hon. Minister to consider this amend-
ment, especially in view of his state-
ment that his only intention ¢is to in-
demnify the officers, If this amend-
ment will serve that purpose, as I
think it would, I request him to accept
my amendment and clarify the posi-
tion.

Pandit Thakur Das Bhargava: Sir,
on this amendment I hope you will
also allow other Members to speak.

An Hon. Member: We would like
to support the amendment.

Mr. Deputy-Speaker: Amendment
moved:
In page 1.—

(i) line 22, for ‘*‘as” substitute
“deemed to be"

(ii) line 23, for “and no" substitute
“for the purpose of any"”

(iii) line 24, omit “shall be main-
tained or continued”.

Pandit Thakur Das Bhargava: It is
a very good amendment. It seeks to
obviate the difficulty sought to be
created by the constitutional objec-
tion.

Mr. Deputy-Speaker: What is the
attitude of the hon. Minister? )

Shri T. T. Krishnamachari: Sir, the
position is this. So far as the flrst
amendment is concerned, it is a
matter of language. I do not think
there is anything more than that. So
far as the second is concerned, I do not
know if it ties up with the third. So
far as the third amendment is con-
cerned, the words which are sought to
be removed ‘shall be maintained or
continued’ are not merely against
criminal’ proceedings but also azaipst
other legal proceedings. Supposing
there has been a civil suit, surely ghe
provisions of article 20 are not going
to be attracted by that. ~ We
have to pass retroactive legislation.
The powers are not taken away.
The powers are there and if I take
away those words, even = though it
might appeal to the Member_s hecause
it might preclude the possibility of any
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criminal action being ratified by this
particular measure, it will also at the
same time nullify the civil suit because
that suit cannot be maintained or con-
tinued.

-

Pandit Thakur Das Bhargava: They
ought to be nullified.

Shri T. . Krishnamachari: Why
should they? We do not 3
The point really is this. If hon.
Members are really coneentrating
their attention in regard to article 20
where ériminal proceedings are con-
cerned, 1 agree. But the point is, if
there is a givil suit—actually, as I
said, I understand that nothing exists—
but there might be a civil suit. (Inter-
Tuption).

Shri P. T. Chacko: We are validat-
ing for that purpose.

Shri T. T. Krishnamachari: Valida-
tion is possible. Ex post facto legis-
lation is possible and permitted by the
Constitution and it can be promulgated
for all the purposes of validating a civil
suit. I do not want civil suits to be
excluded from the purview of this
particular clause. Therefore, Sir, I
am unable to accept the amendment.

Mr. Deputy-Speaker: May I make
a suggestion, The hon. Minister wants
to include civil suits. The only point
that has been raised is one that refers
to sentences. They come under the
fundamental rights under article 20.
Regarding the others, article 20 does
not apply. For a breach of law some
one wants to escape on account of a
technical objection, which is still
doubtful. Why should a civil legal pro-
ceeding be avoided? The hon. Minister
js not satisfied that if this amendment
is accepted, it would not do
away with civil suits even, If as
the hon. Minister says it is not
his intention to bring forward any-
thing which is in conflict with the
fundamental rights under Article 20,
he may bring a draft and I would also
ask Mr. Chacko to consider whether
his suggestion can be modified so as
to make it retrospective so far as legal
proceedings other than sentences or
criminal proceedings are concerned.

We shall take up the matter again
when we meet after lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

25 NOVEMBER 1952

Alcohol (Amendment) 1164
Bill

The Housz re-assembled after Lunch
at Half Past Two of the Clogk.

[MR. SPEAKER in the Chair]

Mr, Speaker: We will now proceed
with clause 4 of the Indian Power Al
cohol (Amendment) Bill, which was
under discussion.

Pandit Thakur Das Bhargava: In
regard to, this clause the amendment
moved by Mr. Chacko was under dis-
cussion. There are three parts to this
amendment. The first part seeks to
substitute the words “deemed to be”
for the word ““as” occurring in line 22;
the second part seeks to substitute the
words “for the purpose of any” for
the words “and no” in line 23; and the

part suggests the omission of the
words ‘“shall be maintained or conti-
nued” occurring in line 24.

Now in regard to this amendment
and the bther amendments which were
moved, the main argument was that
article 20 of the Constitution would be
violated if this clause was allowed to
stand as it is. I may submit, Sir, that
I was not impressed by the arguments
and I do not think that any provision
of article 20 would be contravened by
this clause.

_Since the argument has not been
given up by my hon. friends and
persist in repeating it, I would like
to clarify the position. In so far as
clause 4 is concerned, there is nothing
in it to indicate that a new offence is
being created. If under the old law
there was mno offence, and a new
offence is brought in by the new
measure, then it would be a violation
of article 20 if any person is made
answerable or caveated for the old act
under this new provision.

Again we were told by the hon. Min-
ister that to his knowledge, there have
been no sentences under the old law
or the new law. So, to harp on this
point repeatedly, is absolutely mean-
ingless. It may perhaps be said that
sentences may be confirmed. But
when there are no sentences, what is
there to be confirmed? So, there is
no force or meaning in the contention
t{ut article 20 is contravened by this
clause,

All the same, I know of one princi-

ple which is not a legal principle, but

a principle based on practice. When-
ever an offence is committed by a
large number of persons and the law
is changed, then it is quite true that
the previous convictions do not lapse
by themselves. Section 8 of the Gen-
eral Clauses Act and the general law
of the land lay down that those sen-
tences do not lapse by themselves
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even if the law is changed. At the
same time we know that the Govern-
ment can remit all those sentences
when the law is changed. It can be
said that such convictiong should not
be allowed to stand when the law is
changed. But there are no convictions
to our knowledge, As a moral princi-
ple when the law is changed convic~
tions under the old law ought not to
be allowed to be continued.

Now, coming to Mr. Chacko’s amend-
ment, he suggests that for the word
“as” the words ‘“‘deemed to be” should
be substituted. I submit that this is
quite legal and quite right. After all
the acts were not valid according to
the present law; they are only to be
deemed to be valid and nothing is lost
by :ccepting this part of the. amend-
ment. '

As regards the second part of his
amendment, we have heard from the
hon. Minister that his object is only
to indemnify those officers of Govern-
ment or any local authority, or such
persons as may have done certain
acts. If the words are “for the purpose
of any suit or legal proceeding” etc.,
that purpose would be fully served.
Now supposing a suit is brought......

Mr. Speaker: I am afraid the same
point is being discussed again. I am
not blaming the hon. Member who is
on his legs, but the same point comes
up before the House again and again
in a different form. That point is dis-
posed of, really speaking. He may
speak on the amendment as he is
going on.

Pandit Thakur Das Bhargava: The
question is “for the purpose of any”
should be accepted for the words “and
no”., My submission is that supposing
a suit ig brought in limine the court
wil] say it cannot be brought. But it
the words suggested are substituted,
it will place the officers in a less ad-
vantageous position.

So. I suggest that if the hon. Minis-
ter agrees he may accept first
part of the amendment. In so far as
the second part is concerned, it
place the officer against whom legal
proceeding may be taken in a less ad-
vantageous position.

Shri Venkataraman (Tanjore): Sir,
I oppose the amendment moved by my
hon. friend Mr. Chacko. The langu-
age of the clause as it stands wants
to create two distinct kinds of ideas
clear to the authority which is called
upon to decide the case. The first is
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that certain acts which have been done
shall be deemed to be valild. The
second is that no suit or other
ceeding shall be either maintained or
continued against any authority on the
ground that it was not done in accord-
ance with the law. If that is so, the
language of. the clause as it stands
seems to be more apjropriate than the
lan;cuklge suggested by my friend Mr
Chacko.

If you substitute the words suggest-
ed by Mr. Chacko it will lead to clum-
sy reading. The words are ‘“shall be
as valid and operative as if they had
been done, ete.” If you substitute the
words suggested by Mr. Chacko it will
read: ‘'shall be deemed to be valid and

Shri P. T. Chacko: There is no “as
if” then.

~ Mr. Speaker: In the amendment as
i@ is tabled the words “as if” will con-
inue,

Shri Venkataraman: I am grate-
ful to you, Sir, for pointing this out.
The second point is that the intention

=of this piece of legislation is to see
that no suit is maintained or conti-
nued. And unless we specifically state
“no suit or other legal proceeding
shall be maintained or continued”- the
court will continue to hear them and
only apply the exemption under the
previous clause. On the other hand the
object is that -there should be no
vexatious proceedings at all. For that
purpose the better language, as you
know, Sir, is to say that “no suit or
other legal proceeding shall be main-
tained or continued” rather than say-
ing that “for the purpose of any suit
or other legal proceeding it shall be
deemed to be valid etc.” I have no-
thing more to say. I think the langu-
age, as it is, is more appropriate to
carry out the intentions of this piece
of legislation.

Shri T. T. Krishnamachari: Sir, I
do not think I have anything to add
to what my hon. friend Mr, Venkata-
raman has said. Because, I did hon-
estly try to meet the wishes of the hon.
Mover of the amendment. But try as
hard as I would, I could not find either
any sense in the amendment if the
amendment is accepted in the particular
clause, because, as the previous speaker
has mentioned the difference between
“ag” and “deemed to be” is merely a
matter of relative elegance so far as
it sounds to the ear; and once you put
in the words “as if” it does not sound
properly. So far as the substitution
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of the words “for the purpose of any”
for the words “and no” is con-
cerned, what my hon. ‘friend wants
to do is to couple the whole
thing in one sentence without its being
split by this conjunction. The p

of the conjunction is quite clear, %gm
are two purposes. The question of any
suits  being continued and maintained
will not be affected because of the
previous provision. As my hon. friend
who preceded me mentioned, the suits
wil] continue and then we will have
to say: here is the indemnity Act which
has been passed. But by reason of that
provision the court must allow the
suit against the defendant who might
be an official in this particular case.

It may be my hon. friend has some-
thing else in his mind. But I am
afraid he has not given us the proper
wording, and ¢ find neither myself
nor my legal advisers are in a posi-
tion' to comprehend what he has in
mind and frame a suitable wording
for that purpose.

I might also mention in this conneec-
tion that the predecessor of this House
passed the Inflammable Substances
Act, and section 6 of that Act, word
for word, is the same as this. I there=-
fore feel I would be embarking upon

unknown seas if I accept the hon.
Member’'s amendment and therefore I

have to oppose it.

Mr. Speaker: Then I shall put the
amendment as a whole—not in parts.

The question is:
In page 1,—

(i) line 22, for “as” substitute
“deemed to be”

(ii) line 23, for “and no” substi-
tute “for the purpose of any”

(iii) line 24, omit “shall be
maintained or continued”.

' The motion was negatived.

Mr, Speaker: The question is:
“That clause 4 stand part of the
Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the .

Shri T. T, Krishnamacharl: I beg to
move:
“That the Bill be passed.”
Mr, Speaker: The question is:
“That the Bill be passed”,

The motion wag adopted.
330 P.S.D.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL

The Depuiy Minister of Finance
(Shri M. C. Shah): I beg to move:

“That the Bill further to amend
the Industrial Finance Corpora-
tion Act, 1948, be taken into consi-
deration.”

The Industrial Finance Corporation
was set up on the 1st July, 1948 and
has during the course of four years of
its existence proved very useful in
supplementing the capital requirements
of industrial concerns which could
not be satisfled by recourse to the
capital market. This period coincid-
ed with a time when industrial enter-
prise found that while on the one hand
the capital required for their schemes
proved insufficient on account of the
rising costs, on the other it had become
more difficult to raise fresh liquid-
capital from the market. Thus the
establishment of the Industrial Finance
Corporation was most opportune and
it has been able to make a material
contribution to the promotion and
development of industry. It has so far
sanctioned loans to 103 concerns -
varylng sizes all over the country
engaged in all types of industries, and
the amount sanctioned up to the end of
October, 1952 is of the order of 'Ras.
15,22,70,000. The House will agree
that this is an impressive record, par-
ticularly if it is remembered that the
field of industrial finance was rela-
tively new when the Industrial Finance
Corporation was started and it was
necessary that it should feel its way
cautiously. With the experience it has
now acquired it is possible for it to
extend its activities, In the interest of
the industrial development of the
country also it is necessary that this
Corporation should be placed in a po-
sition to render greater service to in-
dustrial enterprises. It is with this
object that the present Bill is framed.
This purpose is sought to be achieved
by wﬁleninx the scope of activities of
the Corporation and enabling it to
supplement its recources from loans
from the International Bank for Re-
construction and Development. At
the same time it ig proposed to streng-
then its financial position and to incor-
porate into that Act certain further
provisions to make it possible for the
Corporation to exercise effectively the
power it has already given.

Taking first the question of exten-
sion of its activities, the two specific
proposals in the Bill are, firstly the

inclusion of shipping campanies in the
definition of * ung.ll concerns’ which



1169 Industrial Finance

[Shri M. C. Shah}

could be financed by the Corporation,
and, secondly, increase of the limit on
individual advances. In view of the
importance to this country of the
development of Indian shipping, it is
only proper that we should make ship-
ping companies eligible for financial
assistance from the Corporation.

As regards the proposal to raise the
maximum limit of loans which the
Corporation may grant to any single
industrial concern, the Corporation has
for some time found that in view of the
increasing prices all round, and more
particularly of capita] goods, the pre-
sent limit of Rs. 50 lakhs is inadequate
in certain cases. As the bulk of the
advance made by the Corporation is
against capital goods, it is considered
necessary that the maximum limit
should be increased to one crore of
rupees. It is proposed to allow this
limit to be exceeded where the loan
is guaranteed by Government.

Another direction in which the Cor-
poration’s functions are being extend-
ed is empowering it to act as agent
of the Government and the Interna-
tional Bank for Reconstruction and
Development for the supervision of
loans granted by them direct to the
industries.

The justification for these proposals
will be more clear when I have ex-
plained the provision proposed to be
made in regard to the loans from the
International Bank for Reconstruction
and Development.

Dr. N. B. Khare (Gwalior): On a
point of order, this can be taken as
read.

Mr. Speaker: The hon. Member
would mot then have the chance of
- reading it beofre the debate starts.
That is the difficulty.

Shri M. C. Shah: As the House is
aware, the International Bank for Re-
construction and Development has
sanctioned loans for certain Govern-
ment and semi-Government projects in
India. In view of the place which the
Industrial Finance Corporation oc-
cupies in the fleld of provision
finance to industrial undertakings, it
would be appropriate to use it as a
chamnel for getting for the private
sector of industry the advantage of the
financial accommodation given by the
International Bank. This possibility
was envisaged even when the original
Act was passed and section 27 provides
for borrowings by the Corporation.
When this section was framed, how-
.ever, the exact mechanism and pro-
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cedure which would be involved in
such borrowings were not clear. Dur-
ing the negotiations we have had with
the World Bank for further loans, it
became clear that they would be glad
to assist the private industry through
the Industrial Finamce Corporation
with whose working they. were satis-
fled. It is therefore now proposed to
amend section 27 in such a way as
would enable the World Bank to grant
loans to the Industrial Finance Cor-
poration., The two main features of
this amendment are (1) provision for
a guarantee by Government and (2)
provision to meet losses on exchange
transactions, It is customary for all
loans granted by the World Bank to
third parties to be guaranteed by the
Government of the country to which
the loanee belongs. It is therefore
necessary that such a guarantee should
be provided for in respect of the loans
by the Industrial Finance Corporation
from the World Bank. Asg the House
is aware, the Act already provides that
the bonds and debentures raised by
the Corporation in India shall be
guarantead by the Central Government
and the guarantee now proposed to be
given in respect of the following bor-
rowings will be in keeping with the
schome of the Act.

As regards any loss or profit in ex-
change which might arise as a result
of transactions in connection with the
foreign currency borrowings, it seems
appropriate that the Government
should undortake both the risk of loss
as well as the advantage of any profit
that may accrue, It would be difficult
for the Corporation to borrow from the
International Bank for Re-construction
and Development on any large scale
if it has also to undertake the risk of
exchange loss. It must also be re-
membered that all the profits of the

. Corporation in excess of five per cent.

accrue to Government. In order that
India should get full advantage of any
loan agreement between the Industrial
Finance Corporation and the Interna-
tional Bank for Re-construction and
Development. it is desirable that the
Indusirial Finance Corporation should
be in a position to grant loans in parti-
cular cases for even larger amounts
than the maximum of one crore of
rupees. Ordinarily, in the case of very
large industrial enterprises, it should
be possible to negotiate for a direct
loan from the International Bank for
Re-construction and Development.
Such cases need not, therefore, be in-
cluded in the arrangement between
the Industrial Finance Corporation and.
the International Bank for Re-construe-
tion and Development. There may,
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however, be intermediate cases where
such separate negotiations would be
unnecessary and could be avoided if
the loan is initially given by the In-
dustrial Finance Corporation so that
it could fall within the scope of its
loan arrangements with the Interna-
tional Bank for Re-construction and

Development. It is for this reason,
Sir, that the further provicion has
been far a loan

crore of rupees to be given byg
Corporation if it is guaranteed by Gov-

ernment. In order to ensure that the.

guarantee is not given by Government
before the Corporation itself is satis-
fied that it is a good business proposi-
tion and it is in favour of such a loan
being sanctioned, it has further
provided that the loan should be sanc-
tioned only by guarantees given on
the recommendation of the Corpora-
tion. The Corporation has already got
supervisory staff for the purpose of
inspection of concerns to which it
advances loans. In order to cope with
its increasing activities, it proposes to
strengthen the staff, particularly of
technical experts. Thus, the Corpora-
tion will be inceasingly in a better
position to scrutinise the industrial
schemes for which loans are required
and to supervise the functioning of
indusirial concerns. It will therefore
be in the fitness of things if the agency
of the Corporation is available to both
the Central Government and the
I B.R.D. Either of them will give direct
loans to the industry. The provision
made in this regard in the Bill is dis-
cretionary and its utilisation will de-
pend on the ability of the Corporation
at any particular time to deal
adequately with the work which would
bet involved in the discharge of this
function,

The strengthening of the financial
structure of the Corporation is sought
to be achieved by the following
measures. In the first place, it is pro-
posed to make provisions which would
ensure that the Corporation does not
suffer any wunnecessary losses of
interest or by way of capital deprecia-
tion on its investments. = The present
position is that the Corporation raises
funds by issue of bonds in the market.
The money so raised cannot, howewer,
be utilised in advancing of loans to
industrial concerns for a considerable
time because disbursement in respect of
loans sanctioned is made only after
scrutiny of title deeds and compliance
with various other essential formalities
and also because the money is paid in
instalments as and when required by
the borrowers. At the same time the
Corporation has to cover itself in res-
pect of loans sanctioned by making
provision for the whole amount through
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the issue of bonds but the amounts
raised by bondg have therefore to be
invested in the intervening period with
the Reserve Bank or its agent under
section 19 or in Government securities
under section 20, The interest which
the Corporation earns both in deposits
and Government securities is much less
than what it has to pay on the bonds
and moreover, the realisation of Gov-
ernment securities when loans have to
be advanced, sometimes involves the
Corporation into loss. In order to get
over these difficulties, it is proposed to
allow the Corporation to k its
funds in deposit with a Scheduled
Bank or a State Co-operative Bank in
consuitation with the Reseyve Bank.
It s also proposed to permit the Cor-
poration to borrow ‘from the Reserve
Bank on short-term basis against Gov-
ernment securities. so that it may not
be forced to sell them at a time when
such sale may not be desirable. It is
further proposed to authorise the Cor-
poration to borrow from the Reserve
Bank up to three crores of rupees for
a period not exceeding eighteen months
so that the actual issue of bonds in the
market need not be made by the Cor-
poration long in advance. This will
save any loss of interest. At the same
time, the limitation of the period will
ensure that the Corporation does mot
carry on its business.on the basis of
such temporary borrowings from the
Reserve Bank, but issues its own bonds
on the market.

3 P.M,

Another way in which the financial
position of the Corporation is sought
to be strengthened is by the provision
of a special reserve fund to which the
dividends earned by the Government
and the Reserve Bank are proposed to
be credited until the total reserve
reaches Rs, 50 lakhs. It has not been
possible for the Corporation to build
up its reserve fund quickly on account
of a provision in the Act which re-
quires it to pay the guaranteed
minimum dividend out of the profits
from the very inception, This has
further resulted in the Corporation
having had to borrow during the first
three years from the Central Govern-
ment to meet this liability. It will,
therefore, take a long time before the
Corporation is able to have out of its
own profits a reserve fund which would
be adequate for its size and tion.
The foregoing of their dividends by the
Government and the Reserve Bank for
a few years would seem, therefore, to
be the best method of building up an
adequate reseorve fund in the shortest
possible time. It will be remembered,
Sir, that when the Reserve Bank was
established, the Government made a
special contribution of five crores to
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the reserve fund of the Bank and the
present proposal is a more equitable
deviation of the same idea. The posi-
tion of the Central Government and
the Reserve Bank vis a vis the other
shareholders in of the special
reserve fund is eguarded by pres-
cribing that no other shareho will
have any clalm whatsoever to the
balance at the credit of that special re-
serve fund

I shall now take up the amendments
which relate to the provisions required
for ensbling the Corporation to
exercise these powers. Though the Act
provides that in the event of certain
contingxdes. the Corporation shall
have right to take over manags-
ment of the industrial concerns which
have borrowed from the Corporation,
there is no detailed provision indicat-
ing how the Corporation “will exercise
this power. It is sccordingly proposed
Yo 'S0F in partia "",ugl.m“"" Slon ot "the
0 on o e
provisions of the Indian Companies
Act and the memorandum and articles
of association of the industrial concern.
These clauses authorise the Corpora-
tion to appoint directors of an industrial
concern the management of which has
been taken over. The powers and
duties of such directors have been
elaborated, On the appointment of
such directors, all existing directors
will be deemed to have vacated their

for losses or damages. The righl ol
shareholders to nominate any director
will be abrogated and no resolution
passed by the shareholders will be
given effect to unless approved by the
Corporation. No winding up proceed-
ings of the industrial concern will lie
except with the sanction of the Cor-
poration, Power is also being taken
for the Corporation on the ‘analogy of
section 153C (5) (d) and (e) of the
Indian Companies Act to move a court
for the termination of any unconscion-
able contract subsisting between the
industrial concern and any other party.
If the object of empowering the Cor-
poratioh to take over management of
any debtor concern which is mis-
managed and is unable to repay its
loan is to be fulfilled, these provisions

are abeolutely . The power
oftnﬂnzovuhhu%ﬂkﬂytobe
exercised except im exceptional cases.
But, when such a con

tion . be able to run the con-
cérn interference. The rest of
the of the Bill Sir, are based
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on the experience gamed in the actual
working of the Corporation during the
last four and a half years. I shall
briefly indicate here the nature of
these amendments,

In the first place, Sir, the number
of directors to be nominated by the
Government is being increased from
@hres to-four. It. is not intemded to
use this power for nominating more
Government officials on the Board, but
to enable the Government to have
propeér representation to all interests.
In view of the responsibility under-
taken by the Government on account
of the guarantee of the principal and
dividends of the debemntures it cannot
be said that the Government would
be getting a disproportionately large
representation. Secondly, section 10
is being amended to include a Deputy
Managing Director of the Corporation
in the directorate of the ation
without voting rights, Thirdly, pro-
vision is being made for the removal
of the Managing Director if such re-
moval becomes necessary. Such a pro-
vision exists in the Reserve Bank of
India Act M regard to the Governor
of the Bank and it is clearly necessary
that there should be some power for
the termination of the Managin
Director's services during the periog
of his appointment. In order, how-
ever. to ensure that this power is
exercised only when absolutely neces-
sary, it is laid down that the Manag-
ing Director should be removed only
coures by & Ve ot
- y a two- majority and
after he has been given a reasonable
opportunity to show cause against
such action. Fourthly, Sir, section 34
of the Act is proposed to be amended
to bring it in line with section 37 of
the State Financial Corporation Act,
1951, with a view to assoclating the
Comptroller and Auditor General of
India more closely with the audit of
the affairs d¢f the Corporation. This
will be in accordance with the wishes

by
in respect of the audit of
statutory corporations.

Lastly, various minor .amendments
are being made to bring the Act in line
with the State Financlal Corporation
Act, 1951. The Select Committee which
considered that legislation, which itself
was based on the Industrial Finance
Corporation Act. made certain improve-
ments in the Bill. We are taking the
opportunity to embody those Imorove-
ments in the Industrial Finance
Carvoration Act, As I have already
explained, Sir, I expect that the work-
ine of the Corporation will he consider-
ably improved and its usefulness in
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the sphere of industrial development
in the country will be enhanced by
the provisions which are proposed to
be maﬁe in this Bill,

Sir, I commend the Bill for the ac-
ceptance of this House.

Dr, N. B. Khare: Faultless delivery.

An Hon. Member: Perhaps he has
not been able to follow,

Mr, Speaker: Order, order.

Motion moved:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, be taken into considera-
tion.”

Wt o ®o Wifiwar (87): ArFTAT
Fw WERW, A g ¥ gEfeas

wraterT 3% (Industrial Corpora-
tion Act) ® smlww s ¥ foR
ot faw dwfear mar € 99 & T
q AT ¥T G GITTHTIH FORT
# sarfggl & A arwfea s

wZar g |

ATGA, 9« Tg % 919 gAT 4T

IH AR AT & AT W T @ @ -

arard oY fr g7 & s 9@ W @R
WA AT A FeEAT & fod gl
ST EN0 | A AT T FORET Y
My o foe § 1w foe §
Tg T et € § f5 faw fas
Freamert ) fer few e & s
% fed fapemr feam dw e FToiRe
7 s ¥ fagr & | few s g
WT A ITF AT W TG AT AEY
HTow &Y &% o faer fieer 78 srcerma
w WA A i g A qg A
wow g fr @ F fa yad w-
ATt 7 o s dw ® soxr afr
¥ %< Y &, Tar wrer fiear f ar
T} s Y A g9 dur foar
mar & 1
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g g ed fe s W@
FOTRTT § F4T Y TTAT IRWT ATSAT
w1 wqror A § | e e am F
WEARRgA A ge dar At o &
& 7Y faar § &Y< ¥ @ gar I
f&e v s AT § A AT AH
aw § fow fgar §

e T g s Wi d
o I3 F qATO® T YR I
%% AT T g s w0 ® qafow &
fearfarz (Deposit) sty %<7 wrfegd 1
qafos ¥ fFft  sordY aT FoRwT #Y
feqifae fad whfed = fas o
T fFamRA MR A
gt &, 3fer @ & s 3,
W e ¥ v 3w goft 9x AT ST
d=r fisar €, 3w #) fenfae frsar &
frod s amt 7 ¥fF @ siaw
F v fr dar dzr 7 frar § wafel
g T f cafer @A oE A
dar fenfae & 7Y 2 awdft | whfed
fre® @1 |, geifs dww R A 07
ars foar gar € e sfam w1 sy
¢ s ot & fearfae w1 w3, ©a #i-
T 1 feqrfae & 1w 97 oF dar
dar g fear &, A @ @ A ool
faw ag fea=t (debentures) §
AN g T avar g dw 7
AR asdfoR & 1w & e
A v af@r @@ & qre dar dar
TA AT ARG o= o g fF gy
FAT TG &1 HW 2 fF O g7 A
AT o7 fF 98 FORTT 9T FAAA
¥ 913 qiW TTAT FFTT ST BT I
oar €, TZ TTHIT ®Y TF 77 o syrer
w1 Ag X awT € o fF qORTC WY amw
FY 7T TS AT QAT A% e
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fiomaw q@ 7 fas voww 2w
(Income-Tax) wr dar fiar § atx
WHhow e d Tor gatgu d
& foqr @ 1 v A ey are & v wre T
on dvg wrfaar g Ak v s
aR A A form foar § 1 o ¥ v s
g awi fre g fe w woiRes
® %17 woar wfgd Iq aw@ ¥ T
w g

| a1 & g OF A1 AT 9 e
fs food a® 4 @ wRET 7 WX
AT T w1 ¥ fzqr. ¥few €@
I FAT  FT FIAT 24 I IR A9
O H S =i WA JUH AW
grr f& w8 30 W@ wvET e
waigar | s o afed frdfer &
fagral & IqC F9 & AT R
FGRET AT FAT T4 FT W a4
A FC A ST qTS % AN/ F L
N IW wue & feafeqr @R &
faat atx &€ v adl wan | wied
F o ¥ ad s wgar g fr gw wl-
T & W g W et gfe
¥ 2 ¥ oW ST W T mE
Ao & faur e w€ v TH w7
TR 1 YW W & W BR R
arfast w1 v fear g GqEr W@
ORI ¥ I T § 39 9 W
W I® § ¥@X gar war 33 aifow
. amat g

o gadt av a9 A& fir @ wol-
WTH W WA s AR § N
[t ot awt w@ & [Ee @ W
g d e ¥ ST ag e AR gl
W oad sA ¥ A W € W
sEw g e gEa R
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¥ fe afml o vt W W ww
ff T § W W@ weg ¥ SO
W I W WA AT ®@@T § |
T § xR fe QuT et w1 agec
& v § forw & qre Q¥ Q¥ WA
a1d AT aww v W W AR
#t w0 ¥ A o wT wr v @Y ad
Myt aw wF N AN FTA *
foqu a s 1 wafed e wowTe
vzt § e x@ 1 e arfore a0
T AT e A af af ol
oy A A g ¥ TR ¥
f& ag @ ara wY A £ wifaw w2
f& sitaq arfoe aw 7 agar s
FL |

ag Afwg fs @ 7 F FTEEmA-
U F I o s & fed @y
FERTT & | SO ¥ F FT w2
FAA aF AR AW A F FT QAT
IF W\ F AFA  wrEEE
W F@ 1 A g SORET I
nsxfdmg I e whw
s O g frsag 3w o fs
fo wToaRrt W W A dar wd
fear @ IR I9 ) wrfow Al 9%
wrar § v ag AT Ay ATt 4w 5}
I §T SAT OFT A 7 TG | 0w
¥ foq @ wOREA ¥ 9@ W17 &
wfrd & ag & oA wgAT § o

AT AN AERE, AW TE
smat § fe x@ wRur § i W
% ¥ ¥ AW A @ & afewrd
B WA T IWT @A oot o7
o i fs @ wiew & W §
forg g fr wg o wo @ & vy
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wEl SENT HTA T A §) aE
AL AT B F A% W e g e
ag foT @ vy w o W@
Jor afqert T R

Shri 8. C. Samanta (Tamluk): Ona
point of information, Sir, I find in the
lists of amendments, there are three
motions for reference to the Select
Committee. May I know whether those
motions will be taken first or not?

Mr. Speaker: If the hon. Members
are eager to move them, I should put
them along with this so that there
may not be a double debate, They will
get a chance to speak when they move
their amendments.

Shri M. S. Gurupadaswamy
sore): 1 beg to move:

“That the Bill be referred to a
Select Committee consisting of Dr.
Syama Prasad Mookerjee, Shri
Umashanker DMuljibhai Trivedi,
Kumari Annie Mascarene, Shri S.
V. Ramaswamy. Shri C. R. Basap-
pa, Pandit Thakur Das Bhargava,
Shri Arun Chandra Guha, Shri A
V. Thomas, Shrimati Renu Chakra-
vartty, Dr. Lanka Sundaram, Shri
Sarangadhar Das. Shri Radhelal
Vyas., Shri Daulat Mal Bhandari,
Shri M. Awnanthasayanam Ay-
yangar, Shri Hari Vinayak
Pataskar, Shri T. R. Neswi, Shri

(My-

K. M., Vallatharas, Shri Jaipal
Sit‘:gh. Shri Hirendra Nath
Mukerjee, Shri N, C. Chatterjee,

Shri M. C. Shah, Shri P. N. Raja-
bhoj. Shrt Sivamurthi Swami and
the Mover, with instructions to re-
port by the 30th January, 1953.”

Mr. Speaker: Amendment moved:

“That the Bill be referred to a
Select Committee consisting of Dr.
Syama Prasad Mookerjee, Shri
Umashanker Muljibhal Trivedi,
Kumari Annie Mascarene, Shri S.
V. Ramaswamy, Shri C. R. Basap-
pa, Pandit Thakur Das va,
Shri Arun Chandra Guha, Shri A.
V. Thomas, Shrimati Renu Chakra-
vartty, Dr. Lanka Sundaram. Shri
Sarangadhar Das. Shri Radhelal
Vyas, Shrl Daulat Mal Bhandari,
Shri M. Ananthasayanam Ay-
yangar, Shri Hari Vinayak
Pataskar. Shri T. R. Neswi. Shri
K. M. Vallatharas. Shri Jaipal
Singh, Shri Hirendra Nath
Mukerjee. Shri N. C. Chatteriée.
&hri M. C. Shah. Shri P. N. Raja-
bhoj. Shri Sivamurthi Swami and
the Mover, with instructions to re-
port by the 30th January, 1953.”
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Dr. 8. P. Mookerjee (Calcutta-South-
East): May 1 ask tor one clarification
from the hon. Mover of the Bill? The
hon. Minister stated that the amount
sanctioned by the Corporation during
the last four or five years is Rs, 15
crores upto October, 1952, but so far
as we have been able to find out, they
have actually paid only about Rs, five
crores, Will he give us the complete
figures, as to how much has been paid
by the Corporation?

Shri M. C, Shah: The amount sanc-
tioned up to the end of October was
R’. 15.22.70.0001’-. Ot this RB. 145
lakhs were however not given; the ap-
plications were either withdrawn or
the amounts were reduced. So, out of
Rs. 15,22,70,000/-, Rs. 1,45,00,000/- are
to be deducted, and it will come to Rs.
13,78,00,000/- or so, out of which money
paid uptil now is Rs. 7,96,00,000/-

Shri T. K. Chandhuri (Berhampore):
Sir, I must at the outset thank the
Government for having provided this
House an opportunity to review the
entire position with regard to the pro-
vision of industrial finance in this
country and also the role which the
Industrial Finance Corporation has
been playing since its inception about
four years ago. The principal aims
which the present Bill seeks to
achieve are three-fold. Firstly to
authorise the Central Goverament to
guarantee loans arranged in foreign
currency, particularly in view of the
fact that negotiations have been just
concluded with the World Bank or the
International Bank for Reconstruction
and Development. because a loan by
the World Bank can only be granted
subject to a guarantee being given by
the Government to which the loan is
made; secondly, to authorise certain
changes to strengthen the financial
position of the Corporation; and thirdly

to carry out certain other technical
amendments, so as to improve the

operation of the Act.

These, it seems from the Statément
of Objects and Reasons to be the pur-
pose of the Bill and it is necessary
that this House considers all thesge
gﬁ in all detail very care-

Now.' I want to know from the hon.
the exact terms of the
negotiations that have been just con-
cluded with the World Bank. Ap-
parently it may seem that the World
Bank is a very innocent type of inter-
national organisation, but I think on
the economic plane it stands on the
same par as does the United Nations
Organisation on the political plane. So,
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goes out to help undeveloped or under-
developed countries of the world out
of purely altruistie motives. Already
negotiations are under way for certain
loans being granted by the Bank for
the biggest of our steel corporations.

[Panpir THAKUR Das BHARGAVA in
the Chair]

There were certain press statements
to the effect that the hon. Minister of
Commerce and Industry, when he was
asked to give an indication about the
terms of those loans, somehow or other
evaded the question. I understand
that the negotiations for these loans
have not yet concluded. But it seems
the negotiations for the loans that will
be advanced to the Industrial Finance
Corporation have already been conclud-
ed, and I would like the hon. Minister
to take the House into confidence in
this matter, because impartial
observers—even American observers, I
do not mean propagandists belonging to
the Sino-Soviet bloc or the
so-called Communist blocs—
have commented on this.
1 would refer the hon. Minister to a
book written by an American Professor
Mr. Larry Leonold, Assistant Professor
of Political Science in the Penqylvania
State College, on ‘International Organi-
sations’, published by the Mcgraw Hill
Company, which is a very respectable
capitalist publishing firm, and the hon.
Minister meed not be under any ap-
prehension that I am quoting from
Communist or subversive literature. In
one section of the book dealing with
the Bank’s politics. this American
gentleman says openly and very
frankly:

‘In fact, the Bank reflected the
political tension between the East
and the West..’ .

You know 8ir, what the terms ‘East
and West’ means these days. He goes
on to say:

“The United States, as the
principal steckholder would prob-
ably not have looked favourablv
at granting a loan to Communist
countries of East Eurobpe or to

, China; and together with seversl
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countries which controlled a large -
block of votes prevented them from
being granted.”

If you look at the thing from
other angle, while it was to the interests
of the United States which is
dpt‘ll.oam trcl::r l;in:h“ ted .
preven gran
certain countries, it is equally to
interests of the v same United
States to encourage advancing of

loans by the Bank to certain other
countries.

The Minister of Revemue and Ex-
penditure (Shri Tyagi): Perhaps, the
credit of the loanée has something to
do with it

Shri N. Sreckaatan Nalr (Quilon
cum Mavelikkara): And his sub-
servience too!

Shri T. K. Chandhuri: Yes, it must
have some such confildence in the
loanee, because it has got its own axe
to grind. The United States is the
principal stockholder of that Bank, and
as a matter of fact, the present
Governor-of the Bank is also a citizen
of the United States. And we all know
what sort of views he has been expres-
sing and what sort of objectives he
has in view when he goes about and
negotiate these loans, or when his offi-
cers on the Mission do it. And the
closest examination of the terms and
conditions of any loan from the World
Bank becomes all the more necessary.
particularly in view of the fact that
Mr. Chester Bowles the U.S. Ambas-
sador tn India in an article in the well-
known American journal ‘Foreign Af-
fairs'—not in ‘Blitz’, and so it is not a
forged one—clearly states what the
objectives of United States economic
activities or financial operations in
India should be. He goes on to say.in
‘Foreign Affairs' of October. 1952:

“The success or failure of their
effort being made in India and
other countries to create an alter-
native to Communism in Asia, mayv
mark one of those historic turning
points which determine the flow
of events for many centuries.”

§ek

Es

Then he proceeds to give his views as
to how he would llke democracy to
work in this country and, how he would
like the Indian leaders to work the
economic system in this country, etc.
He has given the plainest indication
of American aims in India in
articls, At one place he says:

“In theory at least, most Indian
leaders would prefer an economic
hased on democratic

socialism.™
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But here comes the confidence in the
:Drditortheloanumdhezouon
8ay: )

“Fortunately, more and more
Indian leaders are beginning to
recognise that our American
system of private enterprise is far
more efficient than socialism.
American businessmen who have
visited India in the last two months
have seen tangible evidence of this
new understanding. The three oil
companies which are now building
refineries in India. for instance,
were given 25 years guarantee
against nationalisation and offered
other inducements which scarcely
would have been considered a
year or two ago. Many observers
belleve that India Government
could afford to go further in offer-
ing practical inducements to new
investors, domestic and foreign
allke, for example, a tax
moratorium on new investments,
or loans given by the Govern-
ment of Puerto Rico

He also suggests that there should
be a close tegration between the
Japanese and Indian economlies.
Presumably he has in mind the fact
that the Japanese ecomomy is now
under the heels of his own country and
the Government he represents.

Now, in view of this clear enuncia-
tion of American objectives in India, T
have the greatest apprehension—and
the hon. Members of this House and
the public at large outside the House
equally share in that apprehension—
about the terms of the loans that are
being negotiated. These apprehensions
become all the greater in view of the
fact that in some cases it has been the
practice of the World Bank to require
that the borrowing courmtry undertake
economic and fiscal reforms before the
lnans can be granted, Already. Mr.
Bowles lonks with approving eyves to
the tvoe of suarantees against nationa-
lisation which is being offered here.
and hefore we give our seal of ap-
proval to the Corporation’s accepting

these loans we should like to know-

what are the exact terms or the type
of economic or fiscal reforms we have

been reauired to undertake because of"

these loans which are being vproposed
to he eranted to us. It is clear, Sir.
that loans from the World Bank, con-
trolled as it is by one country which
is looming verv large today in the
world imverialist horizon. cannot be
of an innoceat nature.

Then, Sir, the type of Industrial
Finance Corporation we have :
set-up; its control, ownership and
organisation—these also make us
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greatly apprehensive, Leaving aside
all other aspects, the fact remains that
this Corporation is a semi-private one
in which the Government has only a
share in the ownership and control of
its man t and nothing more. The
majority of the shares are held by
private corporations, joint stock banks,
investment trusts and insurance
companies, In this connection, I may
quote what a Member of the Comsti--
tuent Assembly (Legislative) had said
when the original Bill which we are
amending today was. being discussed.
four years ago. I am readin: from the
speech of Shnn Khurshed Lal. who is.
no longer alive:

“I am afraid that the bringing in
of these scheduled banks, mvest-
ment companies and insurance
Companies which are more or less
managed and operated by half a
dozen groups and syndicates would
be bringing in the influence of
people who would be mostly
interested in getting money from
this Corporation.”

This was the apprehension expressed
at that time and to a very great extent
that apprehension has been justified. It
is absolutely true thaf the entire joint
stock banking system together with
investment trusts and other financial
organisations which have grown up
during and after the second World War
aro as Mr. Khurshed Lal had said
“controlled by half a dozen groups”.
These groups control not only the
economic destinies of the country but
having secured a controlling voice in
this Corporation they are likely to use:
the influence of this Corporation to
bring the industrial economy of the
country entirely under their thumbs.
When we bear In mind at the same
time that one of the main objectives
the present amending Bill is to enable
the Corporation to secure foreign loans
from the World Bank and think of the
likely consequences of this tie-up bet-
ween American capital and Indian
capital, we have to shudder at the
future of India and her economy. T
suggest therefore, Sir, that this whole
Bill should be examined primarily
from this point of view.

Al

This Corporation is in the eyes of
the law an autonomous body and there-
fore, it would not behave us to go into
the details of its administration, but I
would be failing in my duty if I do not
refer to the widespread comolaints
that have come up against its adminis-
tration. The complaints in brief are
that the resources of the

such a way that gives rise to the-
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suspicion that the prestige of Govemn-
.ment association with the Corporation
-lﬁdhgvegnmmt guarantee have boe:i
u y one particular group
capitalists under the leadership of one
who is very high in the administration
of this Corporation, It would not be
proper for me to mention the name,
.but the expectations that were initial-
ly raised in our minds that the
Jong-felt need for pmvidi.u ndustrial
finance {0 our and medium
industries all over t.he country would
be met by this Corporation have been
.completely belied.

Then take the classification of the
loans and advamces that have been
sanctioned. One of the clauses of the
present Act requires that the annual
reports of the Corporation together
with a classification of the loans should
be laid on the Table of the House. This
has been done, but after going through
the four reports that are available 1.
us I wonder whether any hon. Mem-
bers can find out what concrete de-
velopment has taken place as a result
of the working of this Corporation. In
the first report we find that certain
criteria were laid down for the sanc-
tion of loans, and the Board of
Directors expressed their regret that
they could not exactly lay down a
scheme of priorities. But if we look
at the industries to which loans have
heen granted from year to year and
tne gquantum of these loans, any ui-
tempt for deriving the basis on which
the loans have been granted baffles
all sort of logical argumentation. All
kinds of industries have been mention-
ed, In 1851 and 1952, we find the
cotton textile industry has been sanc-
4ioned loans worth Rs. two crores, I
do not know whether the full amount
of these loans were utilised by the
concerns to whom they were granted.
Turther more, we have to bear in mind
that cotton textilez are one of the old
established industries in India, having
evolved their own arrangements for
finance. Why should they be given
such a big loan? Why should not
other new ind which have
opcnedupnewﬂelds which have come
forward 'I.nke bigger risks, be given

greater amowmts of
lonns’ orgve'r. there is open talk
in this country of the rivalry between
“big’ textiles and ‘little’ textiles and 1
-wonder whether the resources of the
Corporation have not been utilised for
the benefit of the Tittle’ textile group
-which is headed by one who is very
‘high in the administration of this Cor-
voration andto whom I have already
-referrad more than once. This figure
of Rs. two crores given t» cotton
4extile mills naturally arouse some
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such suspicion in our mind. 8ir, the
predecessor ~{ this House and the
whole country, many hon. Members,
several old and experienced Members
of this House and 1 think several
promunent Members in the Congress
Party as well, wanted that this Cor-
poration should be a State comrltion
Disappointment was expressed by

less a person than our present Dlputr-
Speaker, the hon. Mr, Ananthasayanam
Ayyangar, that the industrial Finance
Corporation that we got at last was
not a State corporation, or a nationalis-
ed corporation. But even then, it was
expected that this corporation would
take a broad view of the industrial
development of the country and its
needs, particularly in this difficult
period of post-war phase of our
industrialisation. @ But unfortunately
this Corporation has been tramsformed
practically into a private capitalist
organisation. We have been surprised
to find that whatever voice or in-
fluence which the Central Government
has over this Corporation have work-
ed to the benefit of one particular set
of capitalists and Government
nominees on the Board of Directors
have rather represented this particular
capitalist group to which I refer than
towards the furthering of broad
national interests as it should have
done.

A view was expressed when the
original Bill was under discussion that
Government nomination should ensure
two things; first, that persons from
under-developed areas should be nomi-
nated on the Board of Directors, so
that they might take care of the
special needs of their regions or locali-
ﬁes. secondly, that the different class,

interests should be re-
nruented After all industrial develop-
ment of the country is just not the
monopoly of any one particular
capitalist group. It is a national con-
cern and all classes and communities
in the country have a claim on it. So,
Government momination should have
ensured that all different mtmm who
have their special stake In in-
dustrial development of the countr!
not merely stakes of ownership and pro-
prietorship......

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
Does the hon. Member refer to Gov-
ernment nominees on the Board of
Directors?

Shrl T. K. Chaudhurl: Yes.

Shri T. T. Krishnamachari: There
Mmree nominees. They do not
mﬂ( interest ‘except Govern-

ment in
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Shri T. K. Chaudhuri: If the hon.
Minister refers to notes on clauses he
will find that notes under clause 3
read as follows:

“In view of Government's
responsibility on account of the
guarantees given by the Govern-
ment in terms of the Act and also
to enable proper representation
being given to all interests...”

Shri M. C. Shah: That is the reason
why we want to raise the number on
the Board of Directors. Today there
are three Government nominees. As
we are going to give further guarantee
for these loans, we want to add one
more, At the same time it has been
made clear that we do not want to
have Government officials only. We
want to give representation to
interests.

Shri T. K. Chaudhuri: That exactly
was the intention in the origimal Act
that all interests should be represented
through Government nominees,

Shri M. C, Shah: That is followed.
All the three are not Government
officials,

Shri T. K. Chaudhuri: I know that.
‘Qur point is that why the directors
nominated by tho Government or even
one should represent a particular group,
or particular section of Capitalists?

Shri Tyagi: One of them represents
labour,

Shri T. K. Chaudhuri: Yes, labour
from the IN.T.U.C.—I know that.

Sir, now I come to the clauses of
the Bill designed to improve its opera-
tion. On the face of it these clauses
appear to be innocent technical
clauses, but if you read between the
lines they are not really so. As a
matter of fact, the most important
thing about this Bill is that the re-
sources of the Corporation are going
to be immensely augmented. Apart
from its own stock and capital re-
sources, it could borrow in the market
up to a limit of Rs. 100 crores.

Shri M. C. Shah: I shall explain the
matter, if the hon. Member will allow
me. The paid up capital of the Cor-
mration is Rs. five crores, They can

ue bonds and debentures u?ato five
times the paid-up capital. that is Rs. 25
crores. They can take deposits for a

rind of more than seven years for

. ten crores,

Shri T. K. Chaudhuri: They have re-
serve funds also, They can borrow
ontliebadsotmfnndauwon
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deduced by

petent economists—it is- simple
arithmetic—that ultimately the re-
sources, both loans and stocks, together
may go up to a hundred crores and if
you take into account the expensive
capacity of the loans that could be
granted by this Corporation i its turn
and secondly the augmentation of its
resources that are going to be effected
by loans from the World Bank, if all
these factors are taken into considera-
tion, this Corporation is certainly go-
i to play a very vital part in our
?.. {mmy. There is no doubt about that
act.

4 PM,

And eventually the time will come
when the entire industrial future of
the country will come to depend on
this Corporation. Government have
left the development of the industrial
sector of our economy—the Draft Five
Year Plan also leaves it—to be taken

. care of by private enterprise. Here it

is that the role of the Industrial
Finance Corporation becomes very
vital indeed. As a matter of fact, the
Draft Five Year Plan makes_a reference
to the resources that would be made
available to the private sector by this
Corporation. When we consider the
fact that the resources at the disposal
of this Corporation are now being
augmented by the Anglo-U.S. dominat-
ed World Bank and from other sources
internally, we have to make sure that
we do not mortgage the industrial
future of our country to the Anglo-U.S.
imperialists who dominate the World
Bank or the International Bank for
Reconstruction and Development. I
may mention here, tho I need not
elaborate it, that not America but
the United Kingdom of Great Britain,
the Sterling Area countries as well as
the Atlantic Pact , countries also
hold a considerable share in the World
Bank. Ultimately it comes to this that
United States imperialism which is
leading the capitalist and imperialist
world today, secondly the British
imperialism, and thirdly the Atlantic
Pact powers—it is these that control
the Bank. As Mr, Leonard has made
it clear, the Bank is not innocent of
politics. As a matter of fact, the Bank
is nothing other than am instrument of
power politics in the resent day
world. And we must make sure, in
view of the fact that Mr. Chester
Bowles and his .Government have
certain specific objectives in view, that
the loanhs advanced by this Bank to
the Industrial Finance Corporation or
to our Steel Corporations or may be to
other Corporations which are standing
in the queue for doles of loans, do not
mortgage our country’s mdustrial and
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of our onal monopoly capitalists.
Mr. Khurshed Lal cted four years
ago that the way Corporation was

administration which was set up,
would surely hand over the control of
the Corporation to half a dozen
finaneia: capitalist groups. We would
bave objected to that, but we would
have had some solace even then that

has developed in such a way that
it has come 1.1?derpithe thumb (i:d oge
single monopoly capitalist group y
one who has been placed very high on
the administration of the Corporation
by the Government itself—the Govern-
ment which is claiming to be national,
the Government which professes to
give equal representation to all sections
and all classes of interests in the com-
the Government which s
professing in theory the ideal of a
classless society and Ram Rajya.

Mr Chairmam: I do not want to
interrupt the hon. Member, but he has
already taken forty-five minutes and

how he is repeating his arguments.

on several occasions I have brought

been pleased to say about the sound-
nmofthosmpouhcuntainedinthh
amending . 1 have mentioned
several times that this Corporation is
'ﬂf’k&ﬁ"““’wmwm

| compara poorer section
of our Industrialists and business-
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concern, mt“ con:iem can hardly ex-
pect to get any loam from
poration, At least that has
axperience in Bengal. On a previous
occasion 1 mentioned this thing in this
House and the hon. Finance Minister
in reply to my allegations said:

“I think he is entirely under a
wrong impression when he says
that a loan was given merely be-
cause a Director of the Industrial
Finance ation was assoclat-
ed with it. It may be that people
who are Directors of the In-
dustrial Fmance Corporation, are
poople with a good deal of reputa-
tion for good management so that
when they are associated with a
particular enterprise, obviously
that enterprise gets more credit-
worthy than if they are not so
associated.”

It is in a way an admission of the
existence of the practice which I al-
leged to have been nant in
the working of this Industrial Cor-
poration. The Finance Minister then
gave me some assurance that he
would look into all those things but I
am afraid nothing has been done. My
definite aill;zauon is that when a
comparativ poarer man starts a
business, because of his engineermng
or scientific ingenuity, he can develop
only to a certain extent; but when the
question of big finances comes, he can-
not develop it and the business goes
out of his control and then these big
people’take possession of the business.
That has been the experience of many
industries started by middle class
Bengalis in Bengal. I mentioned the
case of the electric fan industry. It
was started by a Bengall. It was first
manufactured in India by a Bengali
scientist but he could not proceed with
it. He had to give it up.

Now about this IMdustrial Finance
Corpggation—I do not know what is
its purposer—if it is only to help the
big industrialists, the big capitalists,
then I think it is w g all t

then I am sorry that this Co ation
ing the last debates, several Members
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.on the Congress side, including the

Deputy-Speaker, who was then in the .

Chair, supported my contention and I
moved an amendment to the State
Financial Corporation Bill to add a
clause that the Director of that Cor-
poration might not in any way be
benefited out of the loan given by
the Corporation. Several Members on
this side of the House supported me
but I am sorry I could not

the hon. Finance Minister to accept
my point of view, 1 was then chal-
lenged and 1 can say I was almost
provoked to mention names but 1 did
not, It would not be quite proper and
quite detent to mention names here
but I say with all the sense of res-
ponsibility that that has been going
on.

Sir, you will find i the list that
the accommodation given to ceramic
and glass industry is Rs. 1,19,00,000
and to the rayon industry Rs. 50
lakhs. 1 would ask the hon. Deputy
Minister—as the Finance Minister is
absent—to enquire who are the parties
benefited in this one crore and nineteen
lakhs in ceramic and glass industry.

I would also like to make certain
other points as regards textiles. Some-
times those big bosses of this In-
dustrial Finance Corporation may not
themcelves be in the Board of
Directors but they put their sons, sons-
in-law. nephews and some other
relatives {o be in the Bostd of the
industry concerned which has to get
benefit; and in most cases it is not only
putting a Member on the Board of
Directors but practically the entire
business or a considerable portien of
it is transferred to the nominees of
the big bosses of the Industria] Cor-
poration,

Then, this Bill is going to give more
power to the Board so that they may
still more utilise the funds available
with them for their own personal and
family benefits, Sir, in clause 20 of
this Bill, the amendment sought there
1s to put a new section in the princi-
pal Act—30A and it says:

“That the Corporation may a
point as many as it {h.lng
rectors of that in-

fit %o be the
dustrial concern®,

And then the explanation goes:

“The power to appoint directors
under this section Mcludes the
power to appoint any individual,
firm or company to be the manag-
ing :lenta of the industrial coa-
cern".
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I think the hon. Minister Is not un-
aware of the fact. ....

8hri M. C. Shah: May I intervene?
It is ip regard to that undertaking
that industrial concern has been taken
over.
C

Shri A. C. Guha: [ know that, At
any time they can take over an in-
dustry.

Shri M. C. 8hah: Under the said
clauses?

Shri A. C. Guha: The clause is
quite wide enough. That has given
them wide to take over any
businoss, I know of a definite case

‘in South India where pressure is being
‘put upon that company so that that

concern may be handed over to an-
other interest,

An Hom. Member: Son-in-law pos-
sibly.

Shri A. C. Gaha: Not son-in-law
but some other interest. Sir, I think
the hon. Minister is not unaware of
the Company Laws Enquiry Com-
mitlee’s recommendations and I think
his Uepartment must have been pre-
paring also a Bill to be placed before
this House. All that has been said in
that Report about the system of
managing agency is not quite palat-
able and yet why should there be a
maaaging agency to be imposed by
the Corporation on that industrial con-
cern which the Corporation might be
pleased to take over?

Shri B, Das (Jajpur-Keonjhar): This
is a good point,

Shri A. C. Guba: It may be embar-
rassing for them to mominate their
own nephews and soms in the Board
of Directors but it will not be so
embarrassing for them to nominate
some firm—the name of that firm may
not expose the character or composi-
tion of the firm—as managing agent
of that mdustrial concern. I hope
this House will take serious notice of
this provision which is sought to be
imposed by clause 20 which is going
to put a new section 30A.

In the original Act section 25 gives
authority to impose certain conditions
for accommodation. May I enquire on
how many of these industrial firms
the Board has thought it fit to impose
those conditions and nominate some
of their nominees on the Board of
Directors? I think in almost all the
concerns which have been started by
some poorer pdople or middle class
people, the Board has suggested some
of their nomlhees_tolbe put on the
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Board of Directors or to have some

It is surprising, Sir, that repeatedly
this allegation is made in the House
and Gomr;ment are not taking any
serious notice of this allegation and
have not been making any enquiry
into this allegation. I belong to the
Partz which is running, the Govern-
men

Babu Ramnarayan Simgh: (Hazari-
bagh West): That is most unfortunate.

11S.Iu'iun. (.‘i knG-h.: When I make this
allegation, ow rmpy responsibility
and I expect that my Government will
tzko this allegation seriously and make
serious enquiries into this allegation.

Babu Ramnarayan Singh: No, no.

Shri A. C. Guha: Surely they will
tl}?ve to. He may ask Shri Tyagi about
is.

Then, it has been sought by this
Amending Bill to raise the amount of
a loan from 50 lakhs to one crore. The
original provision was, in any case, not
more than ten per cent. of the paid up
capital of that concern could be given
as a loan. -

Shri M. C. Shah: The hon. Member
is mistaken. It is ten cent -of the
paid up capital of the tion and
not of the concern.

Shri A. C. Guha: Even that is not
here now.

Dr. M. M, Dag (Burdwan—Reserv-
ed—Sch. Castes): Any amount can
be given. ’

Shri‘M. C. Shah: The hon. Member
said, tén per cent. of the comcern. 1
wanted to correct it.

Director
nominated by the t. This
functionary has been given a big n i
Ho is called the Managing
Director. But, it seems he is not even
a Director according to the provision
here. He has no power to vote except
when the Managing Director is absent.
In the subsequent clauses also, he"has
been treated only as an official and not
as a Director. If he is treated only as
an official, he should be plainly be
given a common name and not such an
imposing name as Deputy Managing
Director. If he is really to be a Deputy
Managing Director, he should be given
all the authority that this name signi-
fles and should be allowed to function.
when the Managing Director is absent,
with all the authority of the Managing
Director.

Shri ol. C. Shah: He is allowed that
under this Act.

Shri A, C. Guha: No.

Shri M. C, Shah; The section is
there.

Shri A, C. Guha: No; he is simply an
official. Omly in certain meetings he
has the right to vote. Even when
there is a casual vacancy in the office
of Managing Director, this Deputy
Managing Director is not to function
in his place. The Government will
nominate another man to function as
the Managing Director.

Then there is a provision to remove
the Managing Director. That is, I
think, a very good provision here. But,
it has been hedged in with certain con-
ditions which have practically made
this provision mugatory. If the Gov-
ernment really intend to take this

of removing the Managing
Erector. then, it is better that there
are no conditions imposed. I think the
Government will agree that hardly will
there be any case where there will be
a two-thirds majority against the
Managing Director, even if the Govern-
ment want to remove him. Apart from
that practical point of view, if the
Go i certain

vernment think that a
Managing Director has not been work-
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ing properly and discharging his func-
tions properly, it should not be left to
the discretion of the Board to ratify
the Central Government's directive
that the Managing Director should be
rer:\o\l;edt arw not. E:ther it lholuyld be
put tha ernment may simply pro-
to the Board of Directors and the

ard of Directors will decide whether
that Managing Director should be re-
moved or not, or the Government
should take the power forthwith to re-
move the Managing Director if and
when he is found to have been behav-
ing not properly. Of course, he should
be allowed the chance to explain his
conduct: that I do not object to. But,
I think that the condition that there
should e a two-thirds majority practi-
cally makes the power nugatory. It
will hardly be available to the Govern-
ment, Moreover it is an insult for
mvmmnt to ratity or confirm its de-

sion.

There is also a provision about a
special reserve fund. Here also, I think
the Government should take the more
straightforward course of giving a
subsidy rather tham a special reserve
fund, During the last three years, Gov-
tl:rt':hment have already given about 24
a B....

Dr. Lanka Sundaram
patnam): Twenty-six lakhs.

Shri A. C. Guha: No; 23,890,000 and
odd. They are proposing in this Bill
that any dividend accruing to the Gov-
ernmoat . and to the Reserve Bank
should not be paid to the Government
and the Reserve Bank. but should be
credited to a special reserve fund,
which practically means that the Gov-
ernment are making a fresh donation
to this Corporation to build up a re-
serve fund, That should have been
plainly stated instead of saying that the
special reserve fund should be built up
only from the dividends. I do not
know what the purpose of this special
reserve fund is. If the Corporation
cannot build its own reserve fund, how
long are the Government going to
spoon-feed this Corporation, The hon.
Minister stated that it is only for a
few years. There is nothing in the
clause that it is only for a few years.
The clause says:

(Visakha-

“All dividends accruing on the
the shares of the Corporation held
by the Central Government and the
Reserve Bank shall, instead of
being paid to them, be credited to
a special reserve fund until the
aggregate of the sums standing in
the reserve fund established under
sub-gection (I) of section 32 and

ment) Bill.
the tpechlrenerve"fundemeeds

There is a provision for t
with the DInternational Bank for Re--
construction and Development. I think:
the Government should have placed at
least a gist of the terms that have been.
settled, what would be amount
given and what would be the rate to be
chargad. I think on several occasions...

Shri B. Das: They have never given.
loans at less than four and a half per
cent.

Shri A. C. Gubha: On several oc-
casions in this House the question was
raised about the rates charged by the
International Bank on loans given for
the Damodar Valley Corporation and
for Railway reconstruction, and the
House has not been quite happy about
the rate charged. Anyhow, the terms
and conditions and the amount should
hlrveBl:;lelen ple\ced before us -along with
this "

Shri B. Das: They can give us a
memorandum.

Shri A. C. Guha: We are proceeding
on the lines of a planmed economy, and
the Planning Commission has also
given a sort of priority-as regards the
industries to be developed. I do not
know whether this Industrial Finance
Corporation has been following any
scheme of priority, or whether they
have been going according to their con-
venience and interest, From the list
of industries that has been given, it
does not appear that this Corporation
has given any consideration to priority
of industries, I think Government
should make this Corporation conscious
of this point, and see, whenever any
loan is given to an industry, whether
that industry deserves to be given a
prior consideration over other industries
ifnmn the point of view of national

There is another Bill pending before
the House which seeks to amend the
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[Sbri A. C. Guba]

Reserve Bank of India Act. The Bill
under comidmﬁont) and thhe. Resarve
Bank (Amendmen ve some
inherent connection. The latter seeks
to give greater credit facilities for agri-
cultural operations. is Industrial
Finance Corponﬁon. I know, cannot
give any hel m'lculttml

tions, but 1
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and to agriculture. So, this Corpora-
tion also should take some notice of

a provision that its funds may also be
deposited with land mortgage banks.

available from the Reserve Bank and
also from this Corporation to these tea
gardens, but that they were not taking
advantage of these facilities. I think,
stice then, he must have received
some communications from the tea
garden owners and tea companies as
the present position in the tea industry
jn Bengal and Assam—I] think I can
say in the whole of India—is very
precarious. It was expected that this
Corporation would render some help
to the tea industry. I am told a con-
ference was convened on 1st November
at Calcutta im which the representa-
tives of the Reserve Bank and this Cor-
poration along with representatives of
some Scheduled Banks and of some tea
interests were to participate. That
conference was convened by the
Secretary of the Central Tea Board
which is almost a Government
organisation. But the representatives
of the Bank and this Corpora-
tion did not appear for the conference.
So. it practically came to nothing.
Nothing could be discussed and moth-
inleouldbeuhleved I think Gov-
ermnment ought take some steps as
regandn the teulbil.lty of this Corpora-

tion extending its credit facilities to
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Cerporation (Amend- 1198
ment) Bill.

the tea industry. According to
d.ﬂnltiongiv.nhtheouinal&ct.m
“indtutrial concern” means a public

or ‘a co-o ative
aoclety. wegg’me and
I really wmt that tnduat.riu owned by

vate persons should be treated with
giﬁmimmtlon as against public-owned
industries. When the hon. Minister
stated in the last session in reply to
my question that there were certain
facilities available to the tea industry
from this Corporation or from the
Reserve Bank, he perhaps meant really
the theoretical position, But, most of
these tea gardens are not public limit-
ed companies, and 80  whatever
facilities may be available to them
theoretically are not practically and
really available. Only British-owned
tea gardens and companies are public
ljmlted companies, ost of the Indian
companies are either private limited
companies or private concerns which
are mostly small, So, whatever
facilities the hon. Minister might have
in his mind are not really available to
these small Indian-owned tea gardens.
I hope. the hon. Minister would take
into consideration this aspect also.

As regards the two other amend-
ments to extend the scope of this Cor-
poration by putting shipping industries
within the purview of this Act and
introducing the Comptroller angd
Auditor-General's authority in respect
of audit, I welcome them,

My predecessor has said much about
the Internationl Bank and any help
taken from it. I do not share his mis-
givings about the International Bank.
I db not share also any misgiving about
taking any foreign help, I think we
are living in a world now in which it
is not possible to live an exclusive life
without international economic co-
operation and collaboragjon. No country
in the world can do that, The ques-
tion may be from whom we shall take
economic aid. He may not like the
source from which the India Govern-
ment is now taking help, and he may
like India to take help from other
sources. There may be difference of
opinion on that, hut T cannot think
that any country in the world can do
without international co-operation and
collaboration i economic and in-
d\u‘lrlal spheres. I do not think there

wrang in  having any
Bank.g d 'in b Inl:ml;:n t%al
an some m
them, but ‘I %t the terms_and
conditions should have been
fore the Members when this Bill came
up for discussion
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Shri 8. V. RBamaswamy (Salem): We
have once again been treated to the
damiliar theme of Anglo-American
imperialism, It is nothing new, coming
as it does trom the Opposition benches,
becaute I have been sitting fairly
qQuietly here duging the session listen-
ing to speeches, and oftentimes this
same remark is being repeated.

Kumarl Annie Mascarene (Tri-
vandrum): Naturally.

Shri 8. V. Ramaswamy: I see noth-
ing matural about it.

‘CThe ggla.nt that my hon. friend Mr.
T. K. Chaudhuri was driving at was
that he smells a rat in

American or Anglo-American. (An hon.
Member: A dead rat?) That seems to
be not o fair attitude to take. We have
got to judge things, each on its own
merits. Talking of the International
Bank, they see something very
dangerous about it. I do not know
whether there is anything dangerous
in the International Bank giving us
ald by means of sending us capital
goods and so on to improve our
country, This is nothing new. If you
read the economic history of other
countries, you will see that for the
development of backward countries,
other countries which are well-placed
have come forward, and those back-
ward countries have availed them-
selves of that aid, and thus they have
also come forward. That is the general
proposition. So there is po reason why
we should not accept this help from
the International Bank or from Eng-
land or America, as the case may be.
The questions that would be relevant
would be whether the terms under
which we take those loans are favour-
able to us, whether there are any poli-
tical strings attached to them, whether
we will he placed in a position in
which our sovereignty will be
jeopardized, whether our independence
will be affected. These are the con-
siderations which are really relevent,
and not the abstract question that
merely because the loan comes from
America or England, or the Interna-
tional Bank, it {s dangerous etc. Such
an attitude is an irrational one to take,
and to say the least, it is not helptul
to us. With these few prelimmary
remarks, | would also join my hon.
friend Mr. A, C. Guha in saying that
the rate of interest that the Interpa-
tional Bank charges seems to be some-
what high—I speak subject to correc-
tion. T understand that it is about
four per eent, which is a high
percentage for an International Bank
o charge while advanciog a heavy and
large sum of money. In that regard,
I belieye we might negotiate for a
lesser intezest,

330 P.8.D,
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ment) Bill,

The second point that I wish to urge
is that this Corporation, instead of be-
ing made a private one, may well be
made a State Corporation. My hon.
friend Mr, T, K. Chaudhuri spoke abous
for tha argument in the fourth Teport
'or tha argumen
of the Industrial Finance Corporation
itself. I invite your attention to page
1 ot that report where it is stated:

“The Central Government, in
pursuance of Section 5 of the above
Act. have guaranteed a dividend of
24 per cent. per annum on the
Share Capital. It is proposed to
utilise the above amount of Rs.
8.25.200/9/- towards the payment
of the dividend and to call upon
Government for the balance of
Rs. 299.709/7/- to make up the
guaranteed dividend. The total
amount already drawn from Gov-
ernment by way of subvention to
meet the guaramteed dividend
declared for the first three years

to Rs. 23.89,416/13/6.”

So, money is drawn from the tax-
payers to pay the dividend guaranteed
to the shareholders. If the Corpora-
tion were a State Corporation, my
humble submission is, that we would
not have to pay dividends into the
hands of private individuals, as it is
taking place today. Moreover, if it
were made a State Corporation I am
sure the dividend will go to the State
and in turn reach the people of this
country and in turn benefit them.

The other point that I wish to urge
is this. I have tabled an amendment
to clause 13 which reads thus:

ls“&n pages 3 and 4, omit clause

I was hoping to get some light from
the speech of the hon. Deputy Minister,
‘'on that point. Clause 13 reads:

‘In Section 24 of the principal
Act, for the words “for an amount
equivalent in the aggregate to
more than ten per cent. of the
paid up share Capital of the Cor-
poration, but in no case ex
fifty lakhs of rupees”, the following
shall be substituted, namely:

“for an amount exceeding one
crore of rupees in the aggregate:...”"

I was looking for some reasons as to
why this amount should be raised from
Rs. 50 lakhs to rupees one crore. Ifind
from the fourth annual report that the
Capital and Liabilities, and the Pro-
perty and Assets of this Corporation
are about Rs. 11;38 lakhs. I find from
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‘Section 4 of the Industrial Finance
Oorrorauon Act, that the authorised
capital is Rs. ten crores, but the issued
aend paid-up capital is only about Rs.
five crores, Section 22 of the Act says
that the deposits shall not exceed Rs.
five crores, and in any case, the loan
raised shall not exceed five times t&
paid-up capital. As a matter of

the capital and liabilities are only Rs.
eleven crores and odd. If on each
loan an amount of Rs. one crore is to
be granted, this will work out an
average of not more than eleven a
cations which can be entertained, 1
this point is actually put into practice.
‘Bolil;owhltlﬂndfmthereporthn

WS

.
=

No. of Applications Amount

(i) Loans not Rs.

oxceeding Re. .
10 lakhs 53 2,09,485,000/.
{ii) Loans exceed-
i Rs. 10
but not
exceeding Ra.
20 lakhs 21

(iii) Loans ex-
oseding Ra. 20
lakhs Lut not
exceeding Rs.
30 lakhs Seven

(iv) Loans ox-
ceed ng Re. 30
lakhs but not
exceeding Rs.
40 lakhs Five

(v) Loans exceed-
ing Rs. 40
laghs but not
exceading Ra.
50 lakhs

Again, on page 3 of that report we
find that the number of applications
received is 54 for an amount Rs,
7,30,25,000. which comes to about Rs.
15 lakhs on an average, The number
of applications sanctioned was 33, for
a total amount of Rs, 4,45,25.000, which
also comes to about Rs. 15 lakhs
roughly per application.

3,21,00,000/-

1,95,00,000 /-

1,95,00,000(.

Eight 3,93,00,000/-

When that is the position, 1 do not
see why it should be necessary to raise
the maximym amount of loan from
Rs. 50 lakhs to Rs. one crore. It has
not been made clear by the hon. Deputy
Minister. I shall bring out another
figure also which does not seem to
justity this increase. I hope, In the
course of the reply the hon, Deputy
"Minister will clear .the point, and

ment) Bill.

satisfy the House as to why he wants
to raise the maximum,

The other criticism that I would like
to submit is this: seeing the way in
which the amounts of loans have been
disbursed, it seems to me that the small
industries have been neglected
completely, On page 4 of that re
is given the list of industries which
Have received grants from out of the
funds of this Industrial Finance Cor-
poration. It is all big industries; there
is no mention of small industries at all.
And looking at other figures also,
certain provinces alone have benefited.
I see from dix A that there have
been eight applications upto June, 1952
from Bombay and the sanctioned
amount is 83 lakhs. The total upto-
date number of applications from Bom-
bay is 29 and the total sanctioned for
Bombay alone is four crores and 1§
lakhs. This. Sir. is out of 14 crores.
The other provinces have not received
any considerable amount. 1 could
see that Madras has received 35 lakhs
on only one application in 1952 and
the total upto now is only one crore
and 21 lakhs. My humble submission
is that in the actual working, it seems
the provinces which do not seem to
have a pull—I use that germ in the
best sense—have nothing sinister about
it. :

Shri K. K. Basu (Diamond Harbour):
Why be nervous about ijt?

Shri S. V. Ramaswamy: I do not
seem to get the benefit out of this
Industrial Finance Corporation; nor do
those backward industries which are
in urgent and pressing need of financial
help receive any such help at all. It is
the big business, big industrialists, who
seem to be deriving the benefit out of
this Industrial Finance Corporation. I
wish the role of this Corporation in
reconstructing the economy of India
will be different hereafter at least so
that there may be a fair distribution
of the funds of this Corporation over
the several States and also that funds
may be made available for the develop-
ment of small-scale industries.

Shri M. 8. Gurupadaswamy: Sir,
when this Act was under consideration
by the Constituent Assembly (Legis-
lative) in 1948. many Members criticis-
ed it on the ground that it might be
misused; and by the experience gained
durimg these four years of the working
of this Corporation that apprehension
expressed by several Members In 1948
was more than confirmed. The Cor-
poration that has been envisaged by
this Act is based on an assumption
that there is going to be a private
sécior in Industry and that sector needs
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fostering and nursing and for that pyr-
‘pose, there should be a Central Fund
to help that private sector, The impli-
.cation is that by hel this private
sector, it should be ed to subsist
.and continue to exist as an integral
part of the industrial economy of the
.country. So, the Act as it stands to-
' ,hawﬂofmdoruumtofpﬂute
: talism in the country. Some of
the Members in 1848, particularly Shri
K. T. Shah, made out a very cogent
«ase in favour of nationalising this -

§

tion. That is the analysis
of the position of the Finance Corpora-
tHion, When the State guarantees fully
and completely the capital of the Cor-
poration, it is but logical to expect
that it should have complete sway i
the matter of ownership and manage-
ment of this institution.

-

Bhri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch, Castes): It is
only guarantee.

Shri M. S. Gurupadaswamy: Sir, You
are aware that this Government are
tinkoring with planning. They have
almost finalised a Five Year Plan It
may be coming before this House with-
in a few days. If you accept planning
as the basis of your economy, then why
should you support a policy which
means that this Corporation which is
to help the industries of the country
should be partly privately-owned? Sir,
the development of the entire country
is the responsibility of the State and
State alone and in all matters of
development of the country. the State
should have full say., But here is a
case where the State guarantees the
entire capital of the Corporation which
is mostly controlled by private
capitalists. If the Corporation runs into
loss. then the State will come and
straightway meet the loss of the Cor-
poration. Why should there be such a
thing at all? If the intention of the
Government, or the sole purpose of the
Government is to promote economic
development uniformly in every corner

of States

ing the relatives of the Directors to
become the Directors of those concerns
:,lth an ulterior motive—with a motive

made the corner-stone of our economy.

Mr. Chairman: I take it the hon.
Member will continue for sometime,
more,

Secretary will now read a message
from the Council of States.

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“I'n accordance with the provi-
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Con-
duct of Business in the Council of
States, I am directed to return
herewith the Bill further to amend
the Indian Tariff Act, 1934, which
was passed by the House of the
People at its sitting held on the
14th November, 1952, and transmit-
ted to the Coumcil of States for its
recommendations and to state that
the Council has no recommenda-
tions to make to the House of the
People in regard to the said Bill.”

Mr. Chairman: The House will now
stand adjourned till 10-45 A.m. tomor-
row,

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 26th November, 1052



